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Q3" 	O.A. 291/2003 

30.4.2004 	Four weeks time is allowed 

to the respondents to file 

written statement on the'plea .?• 
WIn 	 of counsel for the respondents.. 

	

* 	 List on 31.5.2004 for 

orders. 

Member (A) 
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31.5.2004 	List 	on 	10.6.2004 	for 

ord ers  since Mr. A. Deb Roy, 

learned Sr. C.G.S.C. for the 

• 	 . 	respondents is on leave. 	. 

f"ember () 

mh 

10 6,04 	 Written statnent has not 

• . been' filed, List the caseon 22.7.0 

for i1ing.of written stateiient and 

further orders, 

lie 	. 	 Miber() 

r 22.7.2004 presen4g The Hon'ble Shri K.V.lachidanarz-' 
dan, Member W. 

The Hon'ble shri. K.V.prahladan 
Member (A). 

. 	
hen the matter came up for - hearing Mr. 

A.Deb Roy, learned Sr.C.G.S.C* submitted 

that he would like to have four weeks more 

time to file reply statement. Let it be 

done* post before the nex,.t D isio'n Bench. 

.... ....... 
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Present Honb1e Mr.D.C.Verma, Vice.-

Chairman, 

Hon' bie 4r.K..V.irah1dan, Administra.-

tive Member. 

At the request of MrA.Deb Roy, 
Sr.C.G.S.0 case is adjourned to 

next available Division Bench, - 

Member 	 Vice-Chairman 

O.A.291 of 2003 

None was present for theapplicant. 

Mr .A.Deb Roy, learned $r .0 .G.S.0 • for 

the responaents was present. 

List the matter before the Divisior 

Beich on 21-1-2 ~4 for hearing. 

Member 

The matter was already fixed for 

hearing on 21.1, -05 before i)ivision 

Bench asrder 6k 29.11,04. List the 
itatter before Division 3onch on 15.2.05. 

4 	2s 

MernL,er(J) 

None appears for the respondents.f 

Adjourned to 18.2.05. 
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ember (A) 	 Member J) 

List iefore the next Division 

3 erich. 
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0.A.No291Y2D03 

9,32005'Present: Hon'ble Justice Shri G. 
Sivarajan, Vice-Chairmafl 
Honb1e Shri K.V. Prahiadan, 
Administrative Member. 

At the request of the learned 

"tánding Counsel the case is adjourned 

\ 	 to 15.3.2005. 

Jo' 
Member 	 Vice-Chairmafl 

nkm 

4. 	 t 	
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154.05 	Heard Miss 3.ft.A.3u1ta, learned 
counsel for the applicant and Miss U.Ds •  
learned Mdl.c.o.s.c for the respondents. 
on the prayer  of the counsel for the 
parties the case is adjourned to 24..05. 

Member 	 Vi ce ..Ch airman 
pg .  

o 
- 25 • 4.05* 
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;ost the matter on 11.5.05. 

Vicei. chairman 

11.05.2005 	Heard Me. I.it.A. Sultana, learned 
counsel for the applicant and also MB. 
U. DaB. 1eaned Addi. C.G4SC. for the 
respondents. 

post on 16 . 05 .2005 .zxazdez*ñ 

Mnber (A) 	 Vice-Chairman 

1.5.050 	Heard learned counsel for the 

parties. Post the matter on 30. . 505. 

Manber 	 Vice-4Cha irman 
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Ms.B.R.A.Sialtana learned counsel 

alicant is absent.4p/cs 
Post the matter on 2.605. 

member 	 . 	VLce'.Chafrman 

I 
Heard MS.B.R.A.Sultafla. learned 

I counsel for the applicant and also MS • 

tL.DaS. Addt.C4.S.C. for the respoddents. 

Order is reserved. 

I !inber 	 - 	Vice-'Chairman 
I 

Judgment delivered in open Court1 -, 

kept in separate sheets. The application 

I is dismissed in terms of the order. No 

order as to costs. 

1 
.MQnber 	 vice-Chirmafl 
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CENTRAL ADMINISTRATIVE TR]]3UNAL :::GUWAHAfl BENCH 

O.A. No 291 of 2003. 

DATEOF DECISION: 20.6.2005. 

Shri Tapas Kr. Paul &,Ors. 	 APPLICANT(S) 

MissB.RA. sulténa 	 ADVOCATE FOR THE 
APPLICANT(S) 

- 	- VERSUS - 

U. 0. L & Ors. 	 RESPONDENT(S) 

Miss Usha Das, AddLC.G.S.0 : 	 ADVOCATE' FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V.PRAHLADAN, Pd MINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To he referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whèthèr the judgment is to he circulated to the other Benches? 

Judgment delivered by Hon 'bie Administrative Member. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 291 of20O3. 

Date of Order: This t1je2Otllay of June, 2005. 

HON'BLE MRJUSTICE S .SIVARAJAN, VICE-CHAIRMAN. 

HON'BLE MRLV.PRAHLADAN, ADMINISTRATIVE MEMBER 

1.Sri Tapas Kr. Paul 
son of Sashanka Mohan Paul, 
resident of Station Road, 
P.O. Duliavcherra, Dist. Karimganj, 

2.Sri Uttam Das Baishnab, 
son of Sri Umesh Das Baish nab, 
resident of Lawairpoa, 
P0. Hatikhira, 1)1st. Karimganj 

3.Sri Pat-esh Akura, 
son of Radhakanta akura, 
resident of Hatikhira, P0. Hatikhira, 
Dist. Karirnganj, Assam 

4.Sri.Ashok Das, 
son of Sri Ananta Kr. Dos, 
resident of Banamali, PU & Dist. 
Karimganj, Assam. 

5Sri Bhudev Dos, 
son of Sri Sujit. Dos, 
resident of Patharkandi, 
P0. Mahakal, Dist. Karimganj. 	 .... Applicants 

By Advocate Miss B ,R.A.S u Itana 

- Versus - 

1.Union of India, 
represented by the Chief General 
Manager, Assam telecom Circle, 
Ulubari, Guwahati-7. 

2.Bharat Sanchar Nigam Limited, 
in short BSNL through the Chief 
General Manager, .Assam Telecom Circle, 
Ulubari,Guwahati-7. 

3.The Telecom Distract Manager, 
Karimganj Telecom District 

4.The Divisional Engineer,(P&A, 
0/0 the General Manager, BSNL, 
Slichar SSA, Silchar. 
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5.Sub Inspector, Karimganj 
Telephone Exchange, Dist. Karimganj. 	 .... Respondents 

By Miss U. Das, Add1.C.G.S.0 

- 	ORDER 

KN.PRAHLA.DAN,MEMBER(A) 

This application has been filed by the applicants praying for 

their re-engagement and continuation .as casual mazdoors, giving 

temporary status and regularisation, pdyment of salary and other 

allowances from the date of their engagement and conferment of 

similar benefits as has been granted to casual employees in the Postal 

Department. The applicants claim thatthey were engaged as casual 

mazdoors in the establishment of the Divisional Engineer (P&A) under 

the General Manager, BSNL, Silchar in 1992, 1993. They functioned 

under ihe Respondents. till 1998. The applicants claim that their 

service records showing them as working under the administrative 

jurisdiction of the General Manager, Telecom, Silchar are enclosed at 

Annexures A, B and C series. The applicants apprehending 

termination filed O.A..107 of 1998 in this Tribunal alongwith others 

who were similarly placed. In the judgment in O.A.107 of 1998 dated 

31.8.1999,. this Tribunal directed the applicants to file indiidual 

representations with the Respondents and the respondents were 

directed to consider the representations alongwith the available 

records and pass a reasoned order. The applicants were called before 

the srutinizing committee on 16.7.2001 (Annexure. E series atpages 

60, 61, 62, 63 & 64). They were asked to bring all documents in their 

possession relating to their engagement and payment records. The 

Scrutinising committee vide Annexure F series (pages 65 to 75) found 

that none of the five applicants were eligible for temporary status and 

therefore not recommended. The applicants claim that in spite of the 
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Department of Telecommunications sanctioning .672 posts vide their 

letter No. 269-A/93-STM-II (Pt) dated 9.2.2000 they have not been 

given temporary status. 

2. 	The respondents questioned the authenticity of various records' 

filed by the applicants. The respondents say that there was no post 

like DE (P&A) in the office of 'the General Manager/TDM, Silchar. 

Annexure A, Annexure-B and Annexure-C series filed by the applicants 

in support of their record of, engagement are not based on any 

authentic official papers or have been signed by certain line staff who 

have no office to maintain such documents nor the authority to issue 

these documents. These records produced by the applicants and cited 

above, claim the respondents, are not based on any official documents 

and are fabricated. These papers have no validity whatsoever. 'The 

respondents say that as per directions in O.A.107 of 198 they 

constituted a committee and the applicants appeared before this 

committee. The committee scrutinized all the documents produced by 

the applicants as well as the records ava.ilable with the respondents 

and came to the conclusion that none of the five applicants fulfilled 

the eligibility conditions required for grant of temporary status. So 

their names were not recommended. The committee also found that 

none of the applicants' were in engagement as on 7.8.2001 (Annexure-

F, pages 65 to 75). The respondents also claim that the applicants 

were a party to O.A.45 of 2001 which was dismissed by. this Tribunal. 

However, this claim is disputed' by. the applicants. Whether the 

applicants were a party to O.A45/2001 or not is immaterial and has 

had no bearing on the outcome of the present application 	The 

respondents finally state that the power to engage and even make 

payments to , casual mazdoors have been withdrawn, from the 
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Administrative and Accounts officials vilde letter of 12.2.1999 

(Annexure-H). 

3. 	Heard both the counsel for applint and counsel for the 

respondents. The applicants were given a very fair opportunity by the 

respondents to substantiate their claim fortemporary status through 

a scrutinizing committee. They could not substantiate their claim in 

any manner whatsoever. The applicants themselves have not in any 

effective manner countered the argument of the respondents that the 

former produced fabricated and totally unreliable records mostly 

signed by the unauthorized officials, officials who were not competent 

to issue such records. The scrutinizing committee has gone by the 

authentic records placed for its perusal and disposal by the 

respondents. No fault can be found in the methodology or procedure 

adopted by the scrutinizing committee. The application is on a very 

weak ground and is liable to be dismissed and is therefore dismissed. 

No order as to costs. . 

10 

(K.V.PRAHLADAN) 
ADMINISTRATIVE MEMBER 

(G.S1VARAJAN) 
VICE CHAIRMAN 
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BEFORE TH1 N)AADM--TTR- INISTRATIVE TRIBUNAL, 
GUWAiATI BENCH 

ORIGINAL APPLICATION NO-&°  OF 2003 

Sri. Tapas Xr. Paul & Ors. 

... Applicants. 

- V- 

Union of India & Others 

... Respondents. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWMATI BENCH 

ORIGINAL APPLICATION N0.' OF 2003 

Shri Tapas  Kumar Paul & Ors. 
pplicants. 

-Va- 
Union of India & Ors. 

09* Respondents. 

- 	 SYNOPSIS 

The applicants are the casual Mazdoors working in the 

department of Telecoimiun.ications under the establishment of 

Divisional Engineer (P & A) 0/0 the General Manager ,Bharat 

Sanchar Nigam Limited,Silchar,SA in the district of 

Karlmganj.They were engaged in service in the year 1992,1993 
- 

respectively.They had rendered service sincerely,honestly 

and regularly as per instruction,choice and on behalf of 

the Respondents .Though they involved with the official 

functions of the Respondents till 1998 but the R espondents 

did not gave them job opportunity to go on their service, in 

continuation or onwards.Being apprehended that they will be 

- 	terminated from their service in any forth coming day, 

they approached to your Hon'ble Tribunal with a large group 

of. applicants represented by Subal. Efa. in Original pplica- 

tion No. 107/1998 which was disposed on 31-8-1999 with other 
• 	 --•- 

lots of Original Application having similar corrTlon.question 

of law and facts.On 16-7-2001 the applicants were called 
- 

contd. .2. 

11 
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(2) 

for appear.ng before the scrutinizirig.cornmittee with 

their relevant records.The applicants appeared and 

submitted their relevant documents.But the Respondents 

has not taken up their matter seriously and honestly. 

Without giving any intimation to the applicants the 

Respondents has been killing the valuable time with a 

view to avoiding the claim of the applicarzts.The 

applicants has no alternative except filing this 

Original Application in such circumstances. 

Hence this application is preferred before your Hon' ble 

Tribunal with a prayer for giving direction to the 

Respondents to give the benefit of temporary status 

and to regularise their service. 

Filed by- 

Miss-Begum Roushan Ara Sultana 

.dvoc ate, 

Date- i/12/o3. 
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BEFORE THE CERAL AMINISTRATIVE TRIBUNAL, 
• 	 GUWBATI BENCH 

zpplic.ation Under Section 19 of 

• 	 the Central 1mjnistrative Tribunal, 

?t. 1985. 

• 	- 	 Date of Filing — 	• 

Registration No. : 	
• 0 

1 

• 	• 	
\• 

• 	 SignatUre 

Registrar •: 
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Sri Tapas Kr.Paul, 

son of Sashanka Mohan Paul, 

resident of Station Road, 

P0. Dullavcherra,Djgt.Karjmganj. 

Sri Uttam Das B ai shn ab, 

son of Sri Umesh Das Baishnab 

resident of Lowajrpoa, 

P0. Hatikhjra,Dist.Karjmgarij, 

Sri Paresh Jkura, 

son of Radhakanta Akura, 

resident of }Latikhira,P0.Hatjkhjra, 

District-(arimganj ,Assarn. 

Sri. Ashok Das, 

son of Sri Ananta I<r.Das, 

resident of Banamalj,P0. & 1)1st. 

Karirnganj ,Assn. 

S. Sri Bhudev Das, 

son of Sri Sujit Das, 

resident of Patharkandi, 

P0. Mahakal ,Djst.Karjmganj. 

Applicants. 

- vs- 

1. Union of India, 

represented by the Chief General 

Manager ,Assarn,Teleccm Circle,Ulubari, 

Guwsh ati -7. 

cofltd..3. 
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2 • Bh ar at Sanch ar Ni. gn Limited, 

inBSL),through the Chief General 

Manager,Assan Telecom Circle,Ulubari, 

Guwah ati-781Ô07. 

The Telecom District Manager, 

Karlmganj Telecom District. 

The Divisional Engineer, ( P & A ), 

0/0 the General Manager,BSNL, 

Sjlchar SSA,Silchar. 

5 • Sub-Inspector ,Karj.mganj 

Telephone Eccharige ,Dist.Karimganj. 

0.00 Respondents. 

PARTICULARS OF THE APPLICANTS 

1)Narne, (jj)Father's Narte&?ddress :- 

1)Sri Tapas Kr.Paul, 

son of Sri Sashanka Mthan Paul, 

resident of Station Road,P0.-

IJullavcherra,]Djst .Karimganj. 

2.. Sri. Utt am Das B  at shn ab, 

son of Sri. Umesh Das Baishnab, 

resident of Lowairpoa,PO.Hatikhira, 

District-Karimganj ,Assan. 

kSo 
	 contd..4. 

Z. 
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3 • Sri. P aresh Ajthur a, 

son of Sri Radhakanta Akhura, 

resident of H atlkhir a ,PO .H atilthira, 

District-K arimgan j. 

4.Sri Ashok Das, 

son of Sri Mant a Kr • Das, 

resident of Banamalj,PO. & District-

Karirnganj,Assarn. 

5. Sri Bhudev Das, 

son of Sri Sujit Das, 

resident of Path arkandi, 

pO Mähakal ,Dist.Karimgaflj. 

ii)Designations and Office employed :- 

All are ex-casual Mazdoor under Establishment 

of Divisional igineer(P & A) Office of the 

General Manager,BSNL.Silchar SSA,Silchar. 

iii)2ddress for service at all notice :- 

As at j) & (ii) above. 

2. PARTICULARS OF THE REsPONDErS- 

Nine, designations of the Respondents- 

l.Union of Indja,represented by the 

Chief General Manager ,Assn,TelecOm Circle, 

Ulubarl ,Guwahati-7. 

contd. .5. 

—1(b4\ 
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2 • Bh ar at Sanch ax Nigam Limited ,in 

short BSNL,through the Chief General 

Manager,Assn Telecom Circle,Ulubarj, 

Guwahatj-781007. 

The Telecom District Manager, 

Karimganj Telecom District. 

The Divisional Engineer,(P & A ), 

0/0 of the General Manager ,BSNL, 

Slichar .  ,SSA,Silchar. 

Sub-Inspector ,I(arimganj Telephone 

cchange ,District-Karimganj. 

ii) Office address of the Respondents :- As above- 

iii)Mdress for service of all notice-:- As above. 

3.. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 
ISpAE: - 

Non consideration of the ppiflt$ s prayer  for 

confirment of Temporary Status and regularisation. 

4. JURISDICTION OF THE TRIBUNAL :- 

The applicant declare.that the subject matter of 

the application is within the jurisdiction of this 

Tribunal. 

cOfltd. .6. 
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LIMITATION t- 

The applicant; further declare that the application 

is rne within the limitation prescribed in Section 21 of 

the Central 2dmjnistratjve Tribunal Act,1985. 

FACTS OF THE CASE :- 

a)That the apli.cants are permanent resident 

of the aforesaid locality,They are little educated 

unemployed coming from a very poor family in the district 

of I(arimganj.The. applicants while in search of their 

livelihood came to know that there were certain posts 

for Mazdoors lying vacant under the Respondent No.4 

Having knowledge, about it, the applicants approached 

the Respondent No.4 and submitted application of their 

absorption in the aforesaid posts so that they may earn 

their livelihood.The applicants were qualified for hol-

ding that posts. 

b)That being approached as above the Respon- 
99I, 

dent No.4 allowed therm to work from,1992-93 onwards.Their 

names are mentioned and recorded in the list of aily 

sated Mazdoors (DRM) working under the 1ministrative 

jurisdiction of the General Manager Telecom,Silchar, 

switching Area(SSA) in the district of Cachar in Sl.No. 

3,4,7 and 9 in the first and second list. 

Copy of the Engagement Record of 

the applicants as aily sated 

Mazdoors is enclosed herewith and 

marked as Ann exur e-A. 

contd. .7. 
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c)That the applicants beg to state that they 

had rendered service sincerely, honestly and regularly 

from the date of their engagement. while performing 

their duties the Respondents has recorded their working 

days and there are documentary record that the appli-

cants has completed the days required for confirment 

of tnporary status. 

Copy of the recorded working days 

of the applicants during their 

service tenure are annexed here-

with and marked as Anncure-B 

series. 

 -And - 

Copy of working certificate issued 

by Respondent authority are annexed 

as Arinexure-C Series. 

d)That it is a matter of surprised that though 

the applicts with other similar employees were wor -

king till 1998 but they were not provided any work. 

The Respondents neither terminated them with any written 

order nor they give any job to go on their service in 

continuity.so, the applicants apprehending the dis-

engagement from service by the Respondent in any forth 

coming moment approhed your Tribunal vide Original 

Application No. 10 7/1998 jointly other applicants with 

contd. .8. 

k 
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COnn question of law and facts and the Hon' ble Tribunal 

vide order dtd. 31-8-1999 disposed of the Original Applica-

tion No. 107/1998 with other lots of O.A. directing the 

Respondents to exanine the case of each applicant on the 

basis of individual representation within a period of 

one month from the date of receipt of the order and to 

pass a reasoned order after scrutiny of the case record 

in consultation within a period of six months. 

e)That thereafter some committees were formed 

by the authority to go into the details verification of 

the scrutiny of the status and anticidents of casual 

labourers engaged on different units in the department 

in Assan Telecom Circle and N.E. Task Force Circle.13y 

those committee judgernents in O.A. Nos-107/98,112/98, 

114/98,118/98,120/98,131/98,135/98,141/98,142/98,145/98, 

192/98 9 223/98,269/98 & 239/98 passed by this Hon'ble 

Tribunal cages of each applicants including this present 

applicants were verified and scrutinized.The Respondents 

vide letter dtd. 17-6-01 sent letters to each applicant 

to appear before the " Scrutinizing committee t' for scrutiny 

of their engagement particulars with their relevant docu-

ments On 17-6-200 1 during office hours. 

Copy of the calling letters to the 

applicants for appearing before the 

scrutinizing committee are enclosed 

herewith and marked as Annexure-ID series. 

f) That the applicants in response of the Ann exure 

B appeared before the scrutinizing committee on 17-6-01 

contd. .9. 
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with their relevant records and engagement particulars 

and submitted to the aforesaid committee. 

g)That the applicants repectfuliy beg to state 

I that inspite of all relevant records of their long 

service period- available in the hands of respondents, 

the prayer  of the applicants is not considered inspite 

of their communication of the verdict of the Thibunal 

dtd. 31-8-99. 

h)That the applicant respectfully begs to state 

that the Government of India,Ministry of Corrrnunication, 

Deptt. of Telecommunication Servj.ces,New Delhi vjde their 

letter bearing No.269-?V93-STM-II(Pt)dtd. 9-2-2000 sanc-

tioned 672 post for grant of temporary status amongst 

the existing casual workers and it is also stated in 

the said letter dtd. 9-2-2000 that all other conditions 

stipulated in the letter dtd. 12-2-1989 remain unchanged. 

In this connection it is relevant to menttion herein that 

after received of the sanction letter from the department 

of Telecommunication services the Chief General Manager, 

Telecom Assam Circle,dlstributed some of the posts for 

grant of temporary status amongst the various division/ 

Circle under the CGMT,Assaii Telecom service and the 

applicantç came to know that still some more sanctioned 

posts are available with the Respondents for conferring 

benefit of temporary status laid down in the relevant 

scheme for grant of temporary status and regularization. 

By operation of law the applicant is entitled to acquire 

the benefit of the Scheme. 

contd. .10. 

K çô 
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Copy of the sanction order dtd . - 

9-2-2000 under the s.heme for grant 

of tnpàrary status and Regularjsatjon 

schne 1989 is annexed herewjth and 

marked as Annexure-E. 

i)That theapplicants respectfully beg to state that 

the respondent authority have not taken up their matter 

sincerely and actively for the last two and, half years 

after appearing the scrutinizing coruittee with their 

relevant récords.They have not issued.to the applicants 

any intinatjon 1e.ter after appearance of the scrutini-

zing committee with a view to avoid the claim of the 

applicants and to kill the valuable time of the app lica- 

flts. 

j)That the applicants respectfully beg to state 

that the Respondent will not take up their matter since-

rely and honestly without appropriate direction of your 

Hon'ble Trjbunal,Hence the applicants has no alternative 

except filing this application.In similar cases Your 

Lordip was pleased to give direction to the Respondents 

in following applicans.- c 

Copy of the Order dtd.23-5-03 

in O.A. No.216/02 is enclosed here-

with and marked as Annexur el. - 

contd. .111 



(11) 

K)That the acts of ,  the Respondents are very 

whimsical,. illegal , arbitrary and against the princi-

ples of natural justice and administrative fair play 

and hence interference of your Tribunal is very necessary 

and it is in the interest of justice. 

74 RBLIEF SOUGHT :- 

i)That the applicarittherefore prays thaticheyshall&.. 

allowed for re-engaganent and continue 1n-hL post of 

casual mazdoor. 

jj)That the Respondents may be directed to give tern-

porary status of the applicants and the service be regu-

larised in the existing vacancies on priority basis with 

all consequential service benefit from the date of 

engagement* 

iii)That the Respondents be directed to pay salary 

and aX lowices in appropriate scale from the date of 

engagement* 

iv)To direct the Respondents to extent the' similar 

v' benefit as has been granted to the employees under the 

Departhent of the post. 

v)Cost of case. 

vi) Any other relief/reliefs to which the applicants  

entitled to as it may be deemed fit and proper by this 

Hon' ble Tribunal. 

contd. .12. 
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8. REMEDIES EXHAUSTED : 

The applicant further declare that he has no 

any other alternative remedy except filing this appli-

cation before this Tribunal. 

9, MATTER NOT PENDING WITH ANY OTHER COURT : 

The applicant further declare that the matter 

regarding this application has not been pending before 

any court of law or Tribunal. 

10. PARTICULARS OF D.P.C. : 

j)Number of the EPO. 

ii)Nae of the issuing post office ; 	P0 

ili)Post Office at which payable. 

11.DETAILS OF INDEX : 

An Index consisting the details of the documents 

to be relief upon is enclosed. 

12. LIST OF ENCLOSERS : 

As stated above. 

contd. • Verification, 

pg-13. 
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VERIFICATION 

I, Shri Papas Kr.Paul, son of Sri. Sashanka 

Mohan Paul, resident of Station Road, PO.Dullavcherra, 

in the district of Karimganj,Asgam, working as 

Casual Labourer 	 under the Establishment 

of Chief Supdt.(Djvjsjonaj. Engineer).ntral  

Offjce, 
 - 

do hereby verify that the ----- 

statements made in paragraphs- t 11) 	above 

are true to my knowledge and belief and I have not 

suppressed any materials facts. I verify the 

statements on this 19 th day of December,2003 at 

Guwati. 

Signature 



kr)A C 

List of daily rated mazdoors(DRN)working under the ?dmlnistra-
tive jurisdiction of the General Manager Telecom,Silchar,swjtchjng 

?rea(SSA) P0. Silchar,Dist.Cachar,Assan-Circle) 

1. rN 	Cf DI 	athZ rate - I ]3ate 	&iaeT - 
No. under the 
- -  -- - -- - - - - - 	_ 	 - - off Ic e 

Hafzur Rahman 	Asaddar Al i 	 May/91 	SDE Group 

Sri Maynul Hoque Nimar All 	 Jan/91 	-do- 

3 Sri Uttan flag B aishnab Umesh flag Baishnab Jan/92 	-do- 

4.Sri Paresh Akura ,Radha Kanta AJcura Jan/92 -do- 

5.Srj Chanria Ba.tdya Rakesh Baidya Jan/93 -do- 

6 	Sri Swapan Nath Surendra Nath Jan/92 -do- 

1. Sri Tapash Paul, Sashanka Mohan Pal Jan/93 -do- 

8. Sri. Jit Bahadur Raj Sri Ltian Bahadur Rai Jan/93 -do- 

9.Sri Ashok flag Sri. Znanta Kr.Das Jan/93 -do- 

10..Sri. Mangai. Singh Jan/92 -do- 

11. Sri Jaynul Hoque Md. Abdul Kayum Jan/93 -do- 

12.Debojlt Sinha Sri Brojanath Sinha Jan/93 do 
13.Narayan Malakar Sri Surendra Malakar Jan/91 SDE(G)/BDS. 

14.Njzainuddjn'Láskar Mc3.Mafus All Laskar Jan/85 

15.Shyam Lal flag late Surendra Ch.Das Jan/93 -do- 

16. 1dhir Ch.Das Sri Surendra Ch.Das Jan/92 -do- 

17.Fa.jzur Rahnian Barbhuiya 

Md,Abduj. Nr Barbhuiya 

Feb/87 -do- 

18.Pradlp Baidya Sri Fanindra Baidya Jan/93 SDO(Cab)/Sc 

19 .M antu Das late Sundar Moni Das Jan/89 SDC(Tel. )/sc 
20. Anuj Kr. flag Sri ttanan joy flag Jan/92 SDE/BDE 

21.Debojit flag late Ranjit Das Jan/92 SDE(C)/SC 

22.13imal Malakar Sri Thakurdhan Malajcar 
Jan/91 -do- 

-fr 	 4yL 
IMP 

(LP 

0 



MY -A . v\, 
- Ii- 

L15t of Daily Rated Mazdoors(DRII)Workjng under the 
Administrative Jurisdiction of the General Manager 
Telecom,silchar Switching ?rea(SSA)PO.Sjlchar, 

1)1st • Cach ar .  , Ass &n-Circl e. 

• iieo §R1 	athrTsnrn 
-  -da-6i-olf - rlcIn - - 

No. 	 Engagenent under the 
Officer a - - a a - - a a - - - a 	 - S 5  

1. Sri Dilip Namasudra 

Sri Nandala]. Narnasudra Jan/88 SDOP/KRM 

2 • Sri Di lip M àl akar, 

Sri Pramesh h.Malakar 

3.Sri Jayanta Kr.Nath 

ICirendra th.Nath 

4.Srj. Manlic Roy 

Priya Mon.j Roy 

S • Sri Sirnul N al akar 

Sailesh Malakar 

6.Sri Pinjan Kr.as, 

,Hari Mohan Das, 

7.Sri Krishna Bahadur 

Budhjmon Bàhadur 

8, Sri. Tap an Ch and a 

Kanu Chanda 

9.Sri. BhudebDas 

Sujit Ram Das 

•fr 
. 	

c1 
M 	 &U-o 
L~& 0  ca)  

1 

-do- 	-do- 

March/88 -do- 

Jan/90 	-do- 

Jan/90 	-do- 

Jan/92 	-do- 

Jan/93 	-do- 

Jan/93 	-do- 

Jan/92 	-do- 



ANY- 

PARTICULARS OF WORKING DAYS 

- - 

Si. 

- - 	- - - - - - a -- 
N&ne of Casual Labours 

-t 	- 

Year 
- 

Days 

aj a - - 

Name 
- a • 	- 	- 

of Officials who 
a - a a - - a - a 	a a 	

flage-  

1. Sri Tapashr.Paul 1993 - Sri U.D. Baiahriab,SI, 

1994 263 Sri D.B. Rai, S.I. 

1995 266 
Sri S.M. Paul,S.I. 

1996 253 

1997 254 

1998 243 

	

2. Sri Uttan Das Baishnab 1992 	282 	
1. Sri D.B.Ra.i,S.I, 

	

1993 	
244 2. Sri Ramesh Sarkar,S.I. 

	

1994 	258 	
3 Sri. U.D. Bajshnab,S.I, 

1995 261 

1996 284 

1997 277 

Sri. Paresh Akura 	1992 254 1, 	Sri. U.D. Bsishnab,S.I. 

1993 227 

1994 263 

1995 256 

1996 216 

1997 250 

i9J 2 
Sri Ashok Das . 	 1992 64 

Sri S.M. Paul,S.I. 
1993 252 

Akaddas Ali,Retd.S.I. 

1994 246 - 	- 

1995 	253 

- - a a - a a 	 a a a a a a a a a a 	 a - a • 

fri LO to 
cMA%, 	

contd. • 2. 
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5 • Sri. Bh udev Das 1993 

1994 

1995 

1996 

1997 

1998 

252  Sri S.Mabanta,T.M. 

264  Sri A.Ali, S.I. 

244  Sri. G.C. Das, T.M. 

246  Sri. S.Mabanta,TJ4. 

241 

242 

a - - - a - --------------- _ - 	 - _ 

Mt  Czty 
KA. Lvla,

~,A, 

0. 
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The working days of th, )zdoor as ghown below j.. 
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All To thI days.  

• 	Dit 	J 	7V 	 Sub-Jnepector, 
Ielephona Exchungo. 
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F • 0._ Di 	t. 	C(77)ttt1 

lie was working as a daily wc1e! ?azdOOr in ti?o l000in. Net  'work/ 

Uv3lop1nent work/IIUtallQtiOfl irkfMa1fl,Xtina1e wont cad the 	-. 

panent was made on ACC-17 and 	R4 

The working diycf 	iazdoor as 	hoWfl below i- 
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Sub-Inspector, 	 -- 
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This is to corijy that Sri 1*1 i, c 	JtJi - 
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•; 	Mo Was working as a daily wue3 1azdoor in ti'e 1ecLu. Net  woxt/ 

•VOlQp(nent Work/Installation workf!iajairia0 worlc ind 
the • 	panent was made on ACC_17 and 1R.. 

The wozkiJ 	c Uja U1zdoor as shown below 	
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BHARAT SANCIIAfl t4 uic;AM LTD. (BSNL) 

OFFICE OF TI IF GENERAL MANAGER 
(A (;ovt. cii Intl Ia Entv ite) 	 A 	— 

a 	 'ZfICMCj% 	ca ICIItkO 
- .JIL.sa ;w1% 

No. I.-20/Sciutiny/CM/l'1-1 1/01-021 	I )atc( at Silcliar, the ti -0-200 1 

To 	

Sri - 

5/0 	 0 	 1 
01 Vifl............. 

P.O  

1)1st. ........... ... 

S ub: — 	Ca/I for (zv,JearinL' /ie fore 'scru (iuizinj' coiniufflee " _ f rSitdIiii V 0 

ei1j'aeInen( parlicu lars as Casual Sfa ;doors. 

You are hereby requested to appear before the scrutinizing committee 

on  during ofllce hours with the following documents/particulars, 

in original, at the specified venue given below: — 

initial engagement particulars as casual mazdoor, appointment 

order/sponsorsiup of eniployrucul CChIanC ni your J)OSSCSSIOfl. 

All documents i.e. working p;u ticula; s payment particular S till last 

voi king (lay, ii any, available w itli von 

Age piou F cci I it icat-e. 

Three copies or ecciit passpt'tt Si7t' plioIograihs. 	e 

\'cnuc: — 0/0 the General M;iniager, I IS-NI 

I lotcI hi(Ii api ast Ira R cc tic v, 	I 'k 

I ocirair Uaii agi Ro:ncl, 

Sileliar - 788 005. 

A41FOR o &tU 
OA 

I. R. I'aul) 
Icuii'cr, Sc; utinising Coimuittcc 

& 
Di'isional Engineer (P & A) 

lire General Manager BSNL 
Si Ichirt SSA : : Si Ichar. 

"I 



BHARAT SANCHAR 	N1GAM LTD. (BSNL) 
(A Govt. of India Eniet , ise)  

OFFICE OF TIlE GENERAL MANAGER  
SILGIAR SSf :: SIICHAR 

_ 	 - 

No. E-20/ScnitinyICMI1 1t-1I/0I-O2P7 1- 	1)atcd at Silchar, the 1-1, -07-2001 ( 	'I  

........ 

sio.................................  

Viii  

P.0 	 . 

Dist. ............ ...?4y......... 

Sub - 	Call (or appearing before "cr:Uznr;ing committee" for scrutiny ot ':: 
e,IJLaemeni particulars as Ciisual3fazdoom k 

ge 
-,-"  

You 	
'. 

are hereby requested to appear before the scrutinizing committq , 

on 	 ...... during office hours with the following 
VI 

in original, at the specified 'cnuc given below - 	 ' 

	

1. [nit ll cngi'cincnt u utituLus as casual inazdoor, appomtmctr 	' 

Order/SponsorshiP of cmploynicnt exchange in your pOSSeSSIOn. 	 Vt 

2 All documents i c %orknu' parncuiarc, payment particulars till, 1ast 
,. 	

-! 

working (lay, if any, available with you. 	 . •'; 
I. 

Age proof certificate. 

Three copies of recent passport size photographs.  

• . 	- 
.. 

Venue: - 0/0 the General Manager, IJSNL 

Hotel Indraprastha Regency, 3 Floor, 	 -' ': •' 

Lochan l3airagi Road, 	 . 

Silchar — 788 005  
it 

Pfau 

..,..' 

: 

Member, Scruthsing ConnitteC 
4. rLLQ4Q 	 & 	

•r, 

Divisional Engineer (P & A) 	:. 
00 the General Manager BSNL . 

	

Silchar SSA :: Silchar. 	 i I  

CbJ 	 * a,Uvz Cc4X 

• 	 7 



BHARATSANCHAR IZV NlGAMLTD.(BSNL) 
(A Govt. of Inda Enterprise) 

OFFICE OETI1E GENERAIJMANAGER  
srLcP-tAR SSA:: SILCHAR 

------------------------.-----_ 	__ 	 . 
No. E-20/Scrutlny/CMJPt-1I/01-021 2 	 Dated at Siichar, the 4& -02001 

-' 

To 

Sb 

Viii 	fikL'L' 
I'O 	I'•M.t4 4.0 
I)ist 	j(,a.jJ 

J`7 
 

Sub - 	Ga/I for appearing before "srrutzni:ng co,nm:tlee" for sCr:(lnV of 
engageiiient partiLulars as Cmua1 fadoors. 

You are hereby requested to appear bcfore the scnitinizmg committee 

on 	 during office hours with the foilowmg documents/particulars, 

in original, at the spcu lied 'bCUUC gicri betim - 	- 

1 	Initial engagement particulars as casual mazdoor, appointment 

order/sponsorship of empto) mcffl exchange in your possession 

2 	MI documents t e 	orkini pariticularc, payment particulars till last 

working day, if any, aai1abic with you 

Age proof ceitilcate. 

Three copies of recent passport size photographs. 

Venue: - 0/0 the General Manager, BSNL 

hotel Indraprastha Regency, 3 Floor, 

Lochan l3airagi Road, 

Silcliar 78 005. 

"td 	 ?CLA. cO-,Lv 	 Member, i m!e 

Di isional Engineer (P & A) 
OO the General Manager BSNL 

Silehar SSA Silchar 

ri a.pi*DCa 



BHARAT SANCHAR '# NIGAM LTD. (BSNL) 
(A Govt. of tnda Enleipn.e) 

OFFICE OF THE GENERAL MANAGER 	 - 
SILCHARSSA::SILCHAR 

No. -20/Scrutiny/CM/Pt-I1/0I -021 v. 	Dated at Silchar, the J -07-2001 

3,L 
• 1 

..
....... .................................... * .. 	. 

	

,.r.1 • 	 il 	 1 	i' ) 
Vii 	 - 

Dist............. 
ç.. 1  

_.• 	
I 

; 	 cau jpr apyeann 
--  uejure 	.cruunij,uix conantuc 

enfaRement particulars as Casia1 Mazdoors. 
-10 

t'• 

You are hereby requested to appear before the scrutinizing committee 
Ii) -71 

on 	 during office hours with the following documents/particulars, ... . . 1R1 .! .. 

in original, at the specified venue given below: - 
0• 

• 	1. Initial 	engagement 	particulars 	as 	casual 	mazdoor, 	appointment 
I  order/sponsorship of employment exchange in your possession. 

 All documents i.e. working particulars, payment pa±ticulars till last 
working  day, if any, available with you. 	 r 

 Age proof certificate. 

 Three copies of recent passport size photographs. 

IL  

I. 

Venue: 0/0 the General Manager, }3SNL 
Hotel Indraprastha Regency, 3 floor, 

Lochan Bairagi Road, 
Silchar - 788 005. 

kLt t- u CD7 

v.4. 	J-c, 

11 (I. 
Member, Scruti ising Commi cc 

& 
Diisional Engineer (P & A) 

010 the General Manager BSNL 
Silchar SSA:: Slichar. 
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BHARATSANCHAR 	NIGAMLTD.(BSNL) 
(A Govt. of India Eiteiprise) 

OFFICE OF TIlE GENERAL MANAGER 	________ 
SkCH.AR SSA :: SILO-IAR 

No. E-20/Scrutiny/CM/Pt-1I/0I-O2J12_ 	Dated at Silchar, the i-07-2001 

To 	
I.. 

S/o.. ... .! 	 . 

Viii. 	 : , Jç 	........ 
P.O............. 

Dist. ............... ............ 

Sub: 	ci,!! for apyearinR before "scrutinizjn2 committee" for scrutiny of 

eizajement particulars as casual MazdoorS. 	 - 

You are hereby requested to appear before the scrutinizing committee I 

on 	'>.''! during office hours with the following documents/particulars, 

in original, at the specified venue given below: - 

!, Initial engagement particulars as casual mazdoor, appointment 

order/sponsorship of employment exchange in your possession. 

All documents i.e. working particulars, payment pat"ticulars till last 

wori;g day, ifiny, avAe with you. 

Age proof certificate. 

Threc copies of recent passport size photographs. 

Venue: - 0/0 the General Manager, BSNL 

Hotel Indraprastha Regency, 3 Floor 1 , 

Lochaii l3airagi load, 

Slichar - 788 005. 

k 

&ric 
Member, Scrutinising Committee 

& 
Divisional Engineer (P & A) 

010 the General Manager BSNL 
Silchar SSA:: Silchar. 

;M 	 ** 3lz 

-I 



vi 	 - 3 ~ ,, 

?nnexure-E. 

GOVT. OF INDIA 
MINISTRY OF COMMUNICATIONS 

DEPARTMENT OF TELECOM SERVICES: 

Sanchar Bhavan, 

New Delhj-110001, 

No. 269-4/93-STD-II (p1) 
	

date-9-2- 2000 

TO 
The thief General ManagEr Telecom, 
Assam Telecom Circle,Guwatj, 

Sub : Sanction of posts of Regular M azdoors for regul arF-
satin of Temp.status Casual Mazdoors as on 31-3-97 
and grant of Temp. status to casual labourers as on 
1-5-98 case of Assan Circle. 

Sir, 

I am directed to invite your attention to this office 

letter No.269A/93...STD-II dt.12-2-99 on the above subject 

and to say that the matter has been considered by the 

competent authority and decided to further delegate the 

powers to CGMC,Assam to create posts of Regular Mazdoors 

regularising 13 Tnp. status Nazdoors who have completed 

10 yrse of service as on 31-3-97 and to grant Temp.status 

to 672 casual lábourers.kll other conditions stipulated 

in the letter dt.12-2-99 remains unchanged. 

This issued with the concurrence of internal 

finance deptt. of telecom vide their U.O. 

No. 	- 
Yours faithfully, 

(ZJ4

a

Lt : 



IN THE CENTRAL AUNtNISTRATIYE Ti3UNAL 
	AW- 

GUWAHATI BEKCH 	
4 ..  

Original ApplLcatlon Io.2I6 of 2001 

Date of decision: This the 2rd day of may 2003 

The }fon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Ramani Chandra Medhi 
S/o Late Anil Chandra Medhi, 
Resident of village tJiabari, 
P.O.- Karia, District 11albari, Assam. 	......Applicant 
By Advocate Begum Roushan Ara Sultana. 

- versus - 

I. The Union of India, represented by 
The Chief General. Manager0 
Assam Telecom Circle, 
Ulubari, Guwahati. 
The Telecom IJistrict Manager 
(P & A Section), 
Kamrup Telecom District, 
Ulubari, Guwahati. 
The Chief Superintendent tat present 
newly designated as Ditisional Engineer), 
Central Telegraph Office, 
-Cuwahati. 
The Bharat Sanchar Nigam Limited. 
Though the General. Manager0 

\ .Assam Telecom Circle, 
Guwahati 	 Respondents 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

/ 
4 	. I , .. 

t. 1 

0 R U I R k 0 kA L. 

CHOWDUURI. J. (V.C.) 

The Issue relates to conferment of temporary 

status. 

2. 	Ms 	B.R.A. 	Sultana, 	learned 	coun5el 	for 	the 

applicant, retercinj to 	he ioc.Erients annexed to the 

O.A., more parLicularly ?nnexure B. 	zo.te*deJ thctt the 

applicant fulfilled the requirevient for conferment of 

temporary status.. The learned couns1 contended that the 

FAI 
ft 



\r respondents a:ted in a most iUeqal fashion in ignoring 

\ the case of the applicant for conferment of temporary 

status asper the policy adopted. Nr B.C. Pathak, learned 

Addi. C.G.S.C., placed before me the assertion.; made in 

the written statement and contended that the applicant 

did not fulfil the requireuent for conferment of 

temporary status, therfore, his case could not be 

accepted. 

3. 	I have given my anxious consideration in the 

matter. On consideration of all the aspects of the 

matter, I am ot the opinion that the case requires to be 

reconsidered in the light of the Judgment and Order 

passed by this Tribunal k in O.A.NO.289/2001, 

O.A.No.364/2031, 0.A.o.366/2001 and a host of like cases 

disposed of on 1.9.2001. The respondentas more 

rticular1y the Chief General Managers Assam Telecom 

- Gjwahati, are directed to consider the case of 

71 	t 	plicant also in the light of the direction issued 

4 eaii4 by constituting a responsible committee and pass 

aopriate order after verifying and scrutinising the 

•4 
• 	records. It would also be open to the applicant to place 

materials in support of his claim for conferment of 

temporary etatus and if such matters are placed* the 

authority shall consider the same and pass appropriate 

order. It is expected that the respondents shall act with 

utmost expedition and make endeavour to complete the 

U exercise with utmost despatch, preferably within four 

9 months from the date of recekpt of the order. 

With the aboie observations, the application 	+ 

stands disposed of. No order as to costs. 

V1cE D4IR?N 
10 

Gu'' 	

, 



4 	 I 	 * 

Ct 
A 	 •\ 

I, 	ZSE: 

In the Central.AdLinis ativeTribunal 
Guwahati Bench Guwahati. 

C\ 

OA No. 291 of 2003 
Shri Tapash Kr. Paul & Ors 

-Vs- 
Union Of India & Ors. 

In the Matter Of: 
Written statement submitted by- 

-the respondents. 

The humble respondents beg to submit the Para-wise Written statement as 

lOIIOVVS 

That with regard to paras 1, 2, 3 of the application, the respondents beg to offer no 

corn ments. 

• 2. 
That with regard to paras 4 & 5 of the application, the respondents beg to 

;tate that the BSNL is a state within the meaning of the Article 12 of the constitution 

f India as it is an instrumentality/agency of the Govt. Of India having deep and 
ervasive control over it. Unless the Govt. Of India by issuing notification under 

I ;ection 14 (2) of the Central Administrative Tribunal Act, 1985 brings BSNL wthin 
he Jurisdiction of the CAT, the Tribunal shall not have Jurisdiction to try such matter 

eIated to conditions of service of employee of BSNL from 01/10/2000 onwards. The 
Tribunal also cannot exercise its power under section 14 (2) & (3) automaticifily. 

Some Benches of the Tribunal has already taken such views in a such matters and 
held that the Tribunal shall have no Jurisdiction over the BSNL In one case (CP No. 

'l75I03 in OA No. 4605/02) the Allahabad Bench of CAT rejected the CP on the plea 

that BSNL is not notified under section 14 (2) and thus not maintenable before the 

Tribunal. 
(copy of order dated 30/10/2003 in CP No. 175/03 is marked as Annexure - A.) 

That with regard to the statement made in Para 6 (a) of the appiication, 

the respondents beg to state that it is not a fact that there were any post like 
'asual Mazdoor' lying vacant under respondent No. 4 I, e, Divisional Engineer 

(P&A). There is no such post in the regular establishment. 

That with regard to the statement made in Para 6 (b) of the app1icatior the 

espondents beg to state that the respondent No. 4 is an attached officer in the 0/0 the 

GMTD/Silchar 	 • 



GWID/Siobar, BSNL eratvhilo Telecom Diatriot Manager, Silchsr, 

There is no scope to allow the mazdoora to work under him. 

Moreover, there was no post like D (P & A) in the 0/0 General 

Manager/TI)!, Silohar during the period 19919 199 2 -93 as 

mentioned by the applicant. 

Annexure 'A' of the applicant(s) is not an official record/ 

document • Some imaginary  enagomeflt figures are typed out 

'which can not be relied upon as official document • The 

figure a are imag ins iy and ba se Is as. 

- That with regard to the statement made in pars 

6(o)t of the applioatiOfl th e  re spondents beg to state that 

'C' series produced 

by the applicant that 
some working partioulrartlfbc5t5S 

are aigned by some tine_ataff,80me are even without any 

date • The line sta ff have no office to maintain such 

dOZ*5flt/le005 
and they have no authority to sign such 

documents (a), if it contains their signature at all. 

Ising of any certificate without date is iiwalid • More - 

over, these are not issued by any of the respondent 

authorities* 

it clearly :thdiOateS that, the documents PTOduced by the 

appiOaflt8 
are fabricated not based on any official reoo!d. 

These papers ale no validity at all. 

6. 	
That with regai'd to the 5tatCSSflt made in 

pars 6(d), of the appliOatiofl P the espondeflt8 beg tO 

1 / 

( 

it appears from ArmoxtlTe 'B' and Anne xure 



- 

state that there is no casual mazdoor in the department now 

a days sinCe long back* Engagement of casual mazdoor is 

banned sin c 22.06.88. 

In darlier days mazdoore used to be engaged for works of 

casual and into Tmittent nature on vei'bal order on no work 

no payment baeis/OOfltTaOt basis. 

Since there is no written order of engagement, the question 

of their die-engagement by any written order does not arise. 

As per the order of Hon'ble Tribunal dated 31 .06.99 and 

direction contained there in, it was mentioned that 0  the 

applicants may file repieeentati0fl individually within a 

period of one month from the date of receipt of the orders 

and if such re-presentations are filed individually, the 

respondents shall soiiitiniZO and examine each case in con 

sultation with the records and examine each case In consul'. 

tation with the records and examine each ease and pass a 

reasoned order on merit of each case. The relevant portion 

of the order dated 3146.99 is enclosed. 

• As per the above direction of Hon'ble CAT and as a follow 

\/VV up action, a committee duly constituted under OG14T Guwahati 

D .0 • NO • Eatt 1/1 2/PATe i /23 dated 26.03.2000 and guide 1 in.e a 

contained here in to scrutinize and examine the engagelilent 

records of the applicants' 

copy of the relevant order dated . .80 is 

annexed be row ith and marked as 	exre 	. 

Copy of the relevant portion of the order &tod 

31.C6.99 is annexed herewith and marked as ANX. 



.4- 

I 	 Copy of the D.0. dated 28.03.2000 is annexed 

bewitb and marked as pneu. 

-. 	The committee duly constituted for the purpose 

examined - 67 oases and the respondent authority disposed 

their cases on the merits of the case and had taken action 

in compliance with the direction of the Hon'ble Tribunal. 

The applicants in the present 0 .A • did not submit ant 

representation to the authority as per direction of the 

Hon'ble Tribunal and as such their cases could not be 

so!1tinized In the 1st phase of scrutiny by the coittee. 

That with regard to the statement made In para 

* 6(e), of the application, the respondents beg to state 

that it appears from the reoord that, the applicants In 

this CA were iwwolyed in another OA NO. 45/2001 earlier. 

• The list include a the names of 5  (Zie ) applicants In this 

CA No 291/03 i.e • 1) Tapash Paul ii ) Paresh Akura 

iii) Ume ah Da a Baishnab jy ) Bbude'b Das & v) Ashok Da a. 

Theapplicanta were called before the committee. They 

appeared before the committee and produced their documents. 

• 	 The copy of the call letters vide No. 3-20/ 

Somtiny/(1/Pt .11/01 -02/22 dated 16 .(T .2001 

and their written acknowledgements are enclosed 

herewith and marked as Anne!e - E aerLJ. 

• That with regayd to the statement made in pars. 

6(f), of the application, the respondents beg to state that 



-5-. 

the committee thoroughly examined and scrutinized their engagement particulars 
in the department with reference to their payment records in the department with 
reference to their payment records in the department and submitted its report. 

Copy of the committee report in respect of 
5 applicants are m'rked as Annexure - F (series) 

of temporary status and regularization, as per engagement record in the 
department. 

That with regard to the statement made in para 6 (g), of the 
application, the respondents beg to state that the direction of the Hon'ble 
Tribunal in its order dated 3 1/08/99 has been compiled with sincerely and 
honestly. 

That with the regard to the statement made in para 6 (h), of the application the 
respondents beg to state that it is abundantly clear from the committee report 

/ that the applicants do not fulfill the minimum eligibility criteria of 240 days 
engagement/working in the department to come under the perview of TSM 
regularization schemel989. The applicant are not eligible for benefit of 
temporary status as the casual labourers should be currently employed while 
granted temporary status vide OM No. 269-10/89-SIN dated 07/11/89 at' 
column No. 1. The present applicants are notin engagements. The question of 
sanction strength/working strength does not apply tothem at all. (Annexure B 
may kindly be seen.) 

That with regard to the statement made in para 6 (i), of the application, the 
respondents beg to state that the Hon'bie Tribunal dismissed OA No. 45/2001 
finding no merit. (Annexure - G maykindly be seen.) 



1/ 

1/ 
. 	

3 

/ 	
Copy of the order dated 15.02.2002 in 04. 45/01 

is annexed herewith and marked as 

19.. 	That with regard to the statement made in pam 

6 Q )t of the appliC8ti0fl the ieapOndOflt 
authority are 

sincere and honest in dealing the OBOS and all directions 

of the on'ble Tribunal have been compiled vith when received. 

The 
 8llegationa of the applicantS are baseless' 

1d. 	
That with regard to the statement made in pars 

6(k), of the appliOSti0fl 
the respondentS beg to state that 

the statement of the applicantS are false and baseless and 

not acceptable They 0aot establish any o]-aim for regular! 

permanent 3ob on the basis of fabricated working particulars, 

which have no official authentication 

1. 	That with regard to the stSte6flt made In pam 

74). of the apPliCt' 
the respondentsbeg to state that 

the engagement of casual mazdOOrS 
is totally banned. There 

is no engagement of casual mazdoOr now a days. 

The powers of 	
inistrst1 authority for engagesent of 

r8. of the jccountS Officer to pay 
casual aaZdOOrS and po  

casual mazdoOrs against any such engageflt have been itb 

drawn vido DOT/TeW Doihi O.M. No. 
2694/93 TN11 (Pt.) 

dated 12.02.99 ' 
, photOCOPY of the O.). is enclosed herewith 

and marked as 



/;. 
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As such the question of re"engagement and continuation does 

not arise at all. 

•1. 	That with regard to the state nent made In pam 

of the application, the respondents beg to state that 

the applicants were not eligible for the benefit of tempora7 

status and .regularization. As such their regularization or 

any consequential benefit does not arise. 

iI. 	That with regard to the statement made in pam 

7(111), of the applicajion, the respondents beg to state that 

not applicable to the applicants since they are not at all 

in engagement. 

1. 	That with regard to the statement made in pam 

7(iv, of the application, the respondents beg to state that 

they are basically not eligible for TSM statue. 	As such the 

benefit grented to the eligible cases does not apply to them. 

	

1. 	That with regard to the statement made in pam 

of the application, the respondents beg to state that 

the applicants have been paid against their casual engagement. 

No other relief/benefit is applicable to them. 

	

19. 	That with retard to the statement made In paras 

8 9  9 9  109  11 and 12 0  of the application, the respondents 

beg to offer no comments. 



/ 
1. 0 

The applicants were basically not el1ible for the oox,ferinent 

of temporary statue under the departmental scheme or norm8 

or under any specific order. 	They presented their olaim 

through some certificates obtained from the lineman staff 

to achieve their motto • 	But on subsequent stage of action 

proved the f ot that the engagement particulars fum ished 

by them are flee and not as per their actual engagement 

and payment records in the Department. 

• 	The application of the applicants has no merit and thus 

liable to be rejected. 

The Hon 'b].e Tribunal may be pleased to reject the application 

ofthe applicants. 

Wrification......... 

\ 

I - 



I, ArJ 	ki7 eiL tA,Afl b7eCM' rk 	L) 

U 	 , do hereby 

verify that the statomnts made in pare.graph 

of the written statement are tne to my knowledge, 

those made in paragraphs 	 being matter of 

records are tme to my information derived therefrom which 

I: believe to be t..c and those made In the rest are bumble 

submissions before the Hon'ble Tribunal • I have not suppressed 

any material fact. 

And i signed this verification on this /4 iii 

day of  ~ (Y-eh4CQ-~20(4 #  

' 

tP 

pflt Der.' 

IT'1 

I. 	 1' 
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c€.NT1ML ADM 	TRiBUNAL 

LAO 0 C i'L 	FLLSID 

CIJiL 11SL.CC4TtMPT A2PLICAT1J(' NO.75  

I.. 

L)R1!NAL A P PLICATIN/IPRY NU.4GS Cr 2C01 2 

MLL?U1A0P.0 1K15 T, 6iC 30th UPY OF 00%SEP,2002 	7: 	 -• 

3NEL 	C\K.K. SRIJATAMEMPR-g 	
• \... 

 OHAT NAGA R 1MOR , 

R.A. Pati., Jjnior TaLecrn o?ricr. 

2. 	Rn 	aro.op, Lire Man. 

. f'ke ,-ta LaL, Te1aarn 1hnicai A1tflt. 

. 	w.sh Kur Miha, RE43ulaz MazdOQr. 

ra 	hit.fl P$t1 Pegular Mazdr 

Sriankez Lal, ReU1r 

.-- 	 ?11 postec 

 

at Te1phore 	chart; 	rc)ar. 

•Ji'3t ict-P.L1ata2d, 	 * 
- 

7. 	 Proe MaChaniC. . 

B. dh Rao, Phcne Nechan, 	
* 

	

• 	). 	 Ctiarira, Phorj M?chanic, 
r 

U 	1a1d2r, Regular mazoo: 	 - 
fo . 	 - 

' 	-Radna jevi., Rgu1r Mazd30r. 	 ••• ,Y•, - 

• >.-, 	, 
• 1 OQP Kunar Reu1et NazdQor.  

	

-- LI 	 —• 
---- 	*--* 	 .'- 

;1i pstd at K8rhharta LE1phcrrn E.xthac  

.ct-P.1arIbd. 

'.. 	Rtj 	pam, 	1echaric, 

s 3asrs Exchange, 3titt 4 

Bi. 	ini, 3tior Iiec•i OPfitr. 

Prs, Phone Mechanic Po9t2d 

T€1ephone C.xchan9w, 	lahettsth 

3/ Pvce Shr R.3. S.nh •) 

- 
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Sri Pri.thviPaL Siri, 

cr, Bharot Senct'.ar Niarn _td., 

NW 	thi. 

Sri V., Snukia, 

Chief Cne 	Mane9r, U.P.at LUC<nOW, 

. 	. •. ,. * . . .RePOii 	ts 

( By AdvOcstE  

This ConteP PtitiOfl is filed giit the 

eha$t 5 a nctlar Nigam 	
newiy canztitud corpCati0 

Sin 	ritifiCatfl urter setiOfl i42) 	
jUEd jfl 

reseCt of this newiy 03tjtUt 	c.orprati3n i.e., 

khis Ct2 PettO is rot . rnaintaiflab 	be?D 	thi$ Tribu 

2, 	The 	pOsItLDfl has been 	
settled in this rand 

th 3udt3eflts of OjvjeiOr 5ench of 
	bLa Oe-' sigh Court in 

R. GpL Vere Vs. 

 
and Os 	

2002(1) 	2 end 

A,R. Pt.1 
ombay High 

	and 

1. 

iof th aOJ2 the cnteiPt ptitiOfl is rejectrac  

1iery to the 8pplCt to 8pr8' th 

"?oruo. 	 RU 

Man ''dbL 
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CIC.LJLR NO. 1 

	

• 	
fV1VErI'.IME.NT 

 
OF 

DEPPTMENT OF TELEO.ONMI..JN1C(TIONF, 

SrN 5ECTI0N 

No. 	1ø/B9--3TN 	 New Delhi 7 ii .89 

To 

	

• 	 The 1-1 l-1f 	 M--cv'' 	Tc1i.-'-.  oL 

tiT.H_i Npw De1hi/E4cmb;y, i'ietrc Dist.Madras/ 
i3 

- 	Heads of all •:ther I miinhratjva UniL. 

SUbjEct 	Casual 1_ahourers (Grant :1 Ternpci-..mry Sttut; and 
Fc 1 arjsa 1-.jr- n 	irhcm::. 

	

to the i sstri of i r 	i;::t ion reva-ch rc 	egu 
 

- 
 - 

larjsatjc:.n of casual labourers vide this off ice iet;tey No.269-I. 	2/87-sTc dated i8. 1• I .P 	a. 	hme o' 	nferri.n 	':lpcL..i-tatus 

	

) 	on casual labourers who are currently e_mpioy d and have rendered / 
a con__nuous nrvire of at ea1 --  ono yoar ha been approved by - 

j 	the Telt?cogn Commission. Details of the scheme are furnished in 
the Anne'urr. 

Immed i a t 	•i': -1-1 on may k i nIl. y he takon to c-,r far 	tempo- 
rary status on all eli -ih.le :asua] labourers n accordance with 
the above 5:hnmm. 

In this connmctjrn . 2 1 --ur kind 	l-ter' ion is invited to 
letter No.27-6/84-8TN dated 30. 85 wherein I. natruct iOns.; 
.1 	ued to 	top fresh ro.- 	i t:mrn 	.a nI nrrp 1 cyment o f :aa. :? ) 	ah:u r 
ers for any type of w:r k in ieie;m Ci. r: les/Distr I cta . Casual 
lab Irr'i cou .1 U be onuaqrcl oft - c? - 	85 	n 	a: t ,. and 	lc•:tr i-- 
fication circles only for specific works and on completion of the 
work 	he casual i.u-nr.; sc engaQed were required to be re- 
trenched. These Instructions were reiterated in 0.0 letters 
No.270-6/84-STN datud 22.1 .fY' 3nci 22.5..87 from mrm?ip r:.a 
Secretary of the telecom Department) respectively. ?-i: ccrdi.rq ti: 
the. instruct ions subsequent I y is .?d ij In 	i:.t-i :5 	cf i :e 	let 1-er 
P4o.27-6/e4-STN dated 22.6.88 fresh specific periods in Projects 
and Electrifjcatjc*ns Circles also should not be res:rtcd to. 

3.27 	In view c, f hp ho\'e inst;ru71: ions normally nc casual 
labourers engaged f t e r 303.85 w:uld be avaliabl e f o r ccna. i dora-- 

• tion for confer-rinq i:omfoi-ar\.- staI:L. in the uni:kr: ;-. ..... c:'rt ci 
thers bel ng any case f c  asuai labourers c?nqannd a 1 tor 38.3.85 
requirinq c:n ration i - r n - gfsrnprj, cf tsrnç -:i:.Yar- :t,itu .....Such 
cases should he refer red t the telecom Commi. solon vi t- ri li'Vt 

details a nd particuirs ragordinc the acti on taken arni.n::t the 
o f f i c e r u n d e r whose author i.sation/approval 1-he irregular eu,, — 
ment/nori retrenchment was resorted f,-- - 

.3. 	No Caual Labi,rnr ct -' ha: been ri:-: ri 1 led a I -i 	38. . 
hou1d be granted temporary status without spe:i 'f ii: apoYcval fyc,: 

hic office. 

The 	schemc-? -f j 	 in 1-I - ri (nnoiure has 	1-be 	corcu -r- 
rnce of Member (Finance) of the Telecom Commission vide No 

I 

a 



/ 	 •.... 13 of 

SM '79/98 d - tcd 2! •.i.8'. 

N:rry 	intrut.n 	frr 	':pd:l t:k:ui., imp.tcnttic , r 

	

.. 	of the 	chcme may kindly be iurd and pymnt for ardf 

	

• ws Lx s 	re).a t i n 	to 	t he 	p e t icj 	f mm 	1 10.89 	ar r•.n:c 	bfcrc:' 

	

• 	314.2.9. 

	

. : •: 	 ASSISTANT DIRECTOR GENERAL • (STN). 

	

•1 	Copy to. 

P.S. to MDS (C:). 

P.S. to Chairinn Crmrniion, 

Member (S) .1 Adviser :HRD . GM (IR) for inforrntion. 
Mc61'SEA/TE -II'TP$/Admn. T!C:SE/PAT.r'-I/9F: 	::. 

All 

ASSISTANT DiRECTOR GEERA (STN), 

A.t.te% 

A .dvl 

ck
...... 

th •'., 	...• 	. 	 . 

• . 

• 	
jI••,_ - 	- 	- 	• 

ort 

a 	ti) 

................ 

• 	L. 

•'•: ......... 

: 	 •.•. 

jy) 	;. 
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(-I\INEXLJFE 
•CASLJAL. . 	

(GRANT OF TEMPOR(RY ST(TUS ND REGULA(ISTYOJ) BCHEt1. 

This chem shall becalled "Cuai Labours( Grant of Temporary StatLis and ReQular isat ion 1 Schemc Uer merit of )TlecommunjcatjIDn 1989 

	

• 	 . 	 . 	 . 	 . 

• 	This 8cheme 
Onwards. 	

will come in force with effect .'• from 

Thl. scheme is aPpli:able to the. caua 
. labourers 

	

• • 	

'elflployod by.  the Department of TelecDmmIinirat'ir 

	

• 	i.'.. 

- 4. 	The provisions in the scheme would be as under. 

	

• 	.........: 	. 

	

• 	 A),.Vaccj 
 

..in  he group D cadres in various 
 o ffiCesof the Deparm 1 

 of Tele.:crnmi,jratjons would be exclusively fi1ld by 

	

of :asual labourers and no 
oUtsjder 	would be .'appoi fltQd to the cadre except in the case of 	pp: i 	 cr ccmpassjr)nate grounds, ti 11 the absorpt ion of al exist! n coul labourers fulfilling th eligibility quaijfjcaj-1 prescrjbçd in the 

relovnt .Recrujtmc()t Rules. However regul- 
Group staff for any reason will have pri.:r claim for absorp- 

	

io 	
vacanjeIn the :ase of. illjt- .certp!casuel labourers,.th& regu1arjstj0 will 

agoinat 
 thse posts in.rspei:t of which lllltercy will not 

bc:' an 

	

• 	'mpdjment. in. the o- 	 - 	 -. - 	 . 	

cJUties.fhCy 	wculcJ 	be 	ilowcd 	ar Ln :laxatjon 	equl valel)t; 	to 	th pCri:d 	Icr which they 	had 	woykd 

 

COfltiflUoLtSiy 	as 	actual 	labour 	for the purpose of 	the 	ace 	limit s.Pr%crjbed 	for 	appointment 	to the group 	D 	cac.ire, 	if .Lde 	recruitment 	for 	filling Lip 	the vacafl:jes 	in 	'3r. 	D. 	will permitted 	only 	under 	th 	c.cncJitj: , ri be 
when eligible casual 	labourers are NOT available. 

) 	Till 	regular 	'3roup 	0 \'acan.:ies 	are 	aviib0 	to 	absOrb - 	the 	casual 	'labourers ll to whom thl 	s:heme 	is 	pplicabl aual ,labourers 	would be 	:c'nfer red. 
th 

a Temporary StCtUS 	as pr 
C . 	 . 	 , 	 •, 	 ... 	 . • 	 . 	 . 	

• I.Qlporary . 	 •• 

• • 	 I) 	'Temporary 	status would be conferred on 	ll 	I'ie 	casual 
.... 

duc0YerS., cUently 	employed . 

ad who have ren'. ahslirvica at 	 cntiriuou ne 	Out of which 	th115t 	irc 	been work fora period 	240 

	

of 	days (2O6y 	cese 1E— Osiing five day 	) of 

	

ee' 	u - h 	casual 	lbtLIrers 	will • d[n 	as'Tmporary Mazdoor. be 

j) 	Such 	Lonferment of 	temporary 	ttu5 	'ild hL 	w 1hLt tothe r- creation 	/ 	availability 	of 	regi.ii 	13r, 	D 	posts. 

iii) Conferment 	of 	temporary status 

	

on a 	c.sua1 	iabourer 	WC.L(ld I~Io 	involve any .:hange 	in his duties and esp:'ijbiljtj •: 	engagement will 	be on daily rates of  The 
pa y ot' 	need basis. 	He be 	deployed 	any where within the may 

recruj 1:rneni 	Lrl;/toyr 	tu) circles on 	the 	basis of 	availability r ,f 	work, 

iv) Such ca%ual labourers who acquire 1 eip.. r saius will ot, • however be brOught en to the permanent e t;aI i shtnh 	 they are sd e. c'd thug i  reQu)ar sei cci: Ion pr:r.5 for Gr. posts. 

• 

~? 0-,571  
k' 
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NO 

6. 	Temporary status cuId ant; 1. L 	ie casiil labourers to the 
following benefits 

• 	. 	I ) 	Wages at cia i ly rates with rnference to the minimum ci the 
pay scale of regular Gr,D officials in:luding D(,Hr, and CCA. 

Eenefits in respect of in:rements in pay scale wil'i be 
'adtnissible for every one year of service subject to:.;perfôrmafl.Ce 
.01 duty for at least 24i days (2Ø d.ys in administrative offices 
observing 5 days week) in the yea. 

Leave entitlement will be on a pro-rata basis one day 'car 
- 

	

	•vry 10 days 'of week .Casual leave or any other ie'ie viii not bu 
admissible. They wTfl also he allowed to carry forward the leave 

• :, 

	

	their credit on their regularisation. They will not be enti- 
'tied' to the benefit of encasement of leave on '. termination of 
ervlces for any reason or their' quitting service. 

'.. jiv) Counting of 50 % of servi:e rendered under Tmperary Status 
.or th purpose of retirement benefit after their renni -t -  isaton 

v) 	After rendering three years qrni - nUOUfl servi:e on attnmerst 
Qf temporary status, the casual labrurers would be treatd at_par 
Tth the regular Gr I) employes f r the purposs, f 	i 	 I 

• 	'to General Provident rund and waul d also further ha cli ci bie far 
the grant of Festival idvance/ food advan:e on the same :onditian 

are applicable to empdrary Gr.D employees, provided they 
1 	

unih two sureties from permanent Govt. servants of 'i.hi. De- 
'par trnen. 

Until they are regularised they will be ntltied. to 
ttvity linked bonus only at rates as appi I ':abla to '::asuai labc'_'r 

No benefits other than the specified ab':ve will.. be 
to casual labriurers with temperirj tatu 

13. Despite ':onferment of temporary status,the offices p.f...a 

•' 	
:'.casul. labour may be dispensed within accordance with the. 'ele- 
vant provlsicns cit the industrial Dspute 	- t 1J4 .sn L - 	 IL 

of availability of work. A casual labourer with. tacriperary 
'n quite service by giving one months notice. 

If a labourer with temporary status commits a miscon 
• . 	.,duct and the same is proved in an enquiry 'after giving him reaso- 

• . ''• 

	

	habieopporturdty, his services will he' dispensed with. They w.i:ll 
'nót"'be entitled to the benefit of encasement ci' 1ca'e cn 

n 'o( ervices. 

The Department of Telercimmuni ticrm c-n1 hivl 	hr 
."..• 	wOr"tà mk amendments In the scheme and/or to issue 	instruc- 

ions in details within the framing of the s':heme 

I; 

	

- • 	: 

• 

	

• 'p;. 	
-. .: 	 " 	• 	 . 

S 

4 
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IN THE CENTRAL ADMINISJRALLVH mm 	Af 	 I oil 	 GUWAIIATI DCNCIL 	- 

- 

1 
0rLgine1 Application No.107 of 1996 end othere' 

Date of decieionz This the 31st day of August 1999 

• -, I 	 , lion'bl. lit Justice V N Baruah, Vice-Chairman 

The Bon',l, Mr 0 1. Sanglyine, Administrative liember 
-. 	•- 

: 

	 1 	OeA.No 107/1998 

	

jf.$hj;$u6a1 Nath and 27 other8 	.. ........Applicants 

By Advop# tea llrJ.L. Sarkar and Mr M. Chanda 

	

- The Union of India and others 	 Respondents 

By Advocate lIrB.c. Pathak, Addl. C.G.S.. 

. 	2. O.A.No.112/1998 

All India Telecom Employees Union, 
•.LineStaff and Group '0' and another 	.....Applicants 

By Advocates -Mr S.K. Sharea and Mr S. Sarina 

- 	••• 	•. 

 

-versus- 

The 
 •' 

	

Union or 'india and otheis 	 .....Respondents 

By Advocate lit A. Deb Roy, Sr C C S C 

II, 	' 

0 A No 114/1998 

. All ndie Telecom Employees Union, 
StaU and Group 'D' and another 	Applicants 

Mr B.K. Sharma and Mr S. Sar,aa 

-versus- 	 - 	- 	- 	 • - 

	

of India and others 	 .....ReapQndents 

Mr A. DebRoy, Sr. C.G.S.C. 

4. O.A.No.118/1998 

Bhrj BhubanKaljta and 4 others 	.. ...AppliCafltS 

r --rByAdvoctea Mr J.L. Sarkar, Mr H. CIiada 
and Ma N.D. Goawami. 

• 	 -versus- 

	

The Union of India and others 	 .Re8pondn8 
• 	By Advocate Mr A. Dob Roy, Sr. C.G.S.C. 

'. t 



- 	
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5 	
Z 

Shri KaIUal Kanta Da8 and 6joihB1' 	
APpliCa 

By Advocate8 	J L 
SarkarMrM 

and Ma N.D. Goawami 

I 1 ver8US 

e 	

. 

' 	
The Union o 

India and .othër'' 
... ReBpOn 

By Advocate Mr Ø.C. Pat kdä3.. c:G 
s c. 

	

6 	o'..!L!998  
All India Telecom Employees 43ni05 

and 

another 	

. 	AppllCaflt 8  

r 	By Advocate2 Mr B K. Sharma, Mr 
S.  

	

:. 	 and Mr U.K. INair. 	 . 

-versUS 

Ii 	
he Union of India and others 

	

. 	Respondents 

	

C
cate Mr B C Patha, Addi 	

G 
By Advo 	

C.G.S.C.  

V 	 OA.N0.13 5 /96 	.... 	V fl, - 
7.. 	

a 	0m Employe 	 ApplicantS 
es UfliO 

Line staf 

. 	

f- and 	'D' and . 	 V  

I 	6'othera 
By Advocates Mr B K Sharmas Mr S. Sarma 

• 	UK.Nair. and Mr 	V 

V 	 V  -verCUS 

ia and others The UniQfl of Ind 	

Respofldents 

	

• 	.....i 

- A. Deb Roy, By Advocate M 	
Sr C C S C.  

• 	 •• 	 •1Ii'• 	

. L .. 	 ..' 	 V  

8 
• All indi TeleCO 	p Emloyeea Union, 

5fld.GrOUPP and.'. 

others 	 V 	

.... .ApP'ic 8  

• 	
Mt B.K. Shartfla. Mr S Sarma . 

	 V  V 

• Lf$ 	
a .MtUK 	 V  

' 

V 

	

The Uniqn of India and others 
	

Respondents 

Sr. G S C..  
By Advocate nr A. 

Deb Roy.  

I 	 •. 

 

.19. 	 . • • 
L All India Telecom Employees Unions -. 

• 	 V  V 	
Line staU and GrOUP 'D' and another 
	

j8flt3 

	

V 	

• B•'Advocatee Mr B.K. Sharmaf Mr S. Sarma 
and Mr U.K. wait. 

V. 	

. 	verS 

T
f India 8nd 

he uhion o 	
othera 	 . . . 

By Advocate r A .  
Deb Roy. Sr. C.G.S.C. 

	

M 
	V 

, 

1• 

II 

V ..'.  - •" 
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0.A.No.142/1998 	p 

All india Telecom EmloyeO8 Union, 
Civil Wincj Branch. 	 ..... Applicanta 

- 	By Advocate Mr B. Malakar 	- 

-ver8ua- 

The. Union of Indlaärd others 	-.....Reapnden8 

ByAdyocate Mr B.C. Pathak, Addi. C.G.S4C. 

	

4 , 	 - 	.... 

O.A.No.145/1998 

Shri bhani Ram beka.and 10 other8 	
•....AppllCaflta 

By Advocate Mr I. .Huesain. 

	

• 	 -versus- 

• 	The Union of India and others 	
.....Respondenta 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

	

F 	12. 0.A.No.192/1998 
All India Telecom Employees Union, 
Line staff and Group 'D' and another 	

App1Caflt5 

By Advocates Mr B.K. Sharma, Mr S. Sarmo 
• 	 and Mr U.K. Nair. 

-verau8- 

The Union of India and others 	
.....ReSPoent8 

By AdvocateMr A. Deb Roy, Sr. C.G.S.C. 

	

- 	i 	13. 0.A.No.22/l9 
All India Telecom Employees Union, 

; Line Staff and Group D' and another 	
•....Applicanta 

By Advocatea Mr B.K. Sherma and Mr S. Sarma. 

-versus- 

Union of India and others 	
..1..Re8P0flt8 

By Advocate Mr A. .Deb ROY, Sr. C.G.S.C. 

	

-. 	 0.A.NO.269/19 
All India Telecom Employees Union, 
Line Staff and Group .'D' and another 	

•....APPijcantB 

	

• 	 By Advocates Mr B.K. Sharma, Mr S. Sarrna, 

Mr. U.K. Nair and Mr D.K. Sharifta. 

• 	 -versus- 

The Union of india and others 	
. 	...Respondents 

By- A(]vocate Mr B.C. pathak, Addl. C.G.S.C. 

,•c A, 

- -,• 	 - 	• 	 'S. 

? 

:ct iJ  



- 	 -. 

- - 

- 	15 OANo 293/1998 

All India Telecom Employees tThiOfl, 
Line Staff and 	'D. and another 	.. Applicants 
By 1r S. Sania 	 . 

	

I 	and Mr O.K. Srma.'' 
. 	." 

-vera us- j . 

The Union of India and others 	 . Respondents 

By Advocate Mr B.C. Pathak, AJd1 C C S C 

2 ! I! 

,c 	BARUAN J (V C ) 

	

wN 	 All the above applications in 'lye common 

questions of law and similar fac:s Ther.or , we propose 

,.t9 dispqae of all the above applications by a common 

order. 
• 	 ;,:.:' 

The All India telecom Employees Union is a 

union of the relecommunicatiofl Department. 
16  

. 
*.fj. 	

. 

union takes up the cause -al the members of the i .,said 

Some of the app1icatio!s were submitted by the 

, union, namely. the Line Staff '.and Group '0' 

:'i:' • employees and some, other applications were filed by the 

casual ' employees individually. Those applications, were 

filed as the casual empl.DyeeB engaged in , the 

, Telecommunication Department came to know that the 

'services of the casual' tlazdoors under ,  the wrespondents 

were' likely to be terminated with effect from 1.6.1998. 

The. applicants1 in these appiication , pray that the 

respondents be directed not to implemen': the decision of 

termiiI'ating the services of th casual Nazdoors, but to 

grant them similar' benefits an had been granted to the 

employees under the Depa - tmeut 'f Posts and to extend the • 	 ' 	5 , '__ - 
'"i:i:: 



:5: 	 ., 

/
/ benefits 	of 	the 	Scheme, 	namely, 	CaUa1 	T'aborr' ((jraL of 'Temporary Status 	and 	ftegularjatlon) 	Scheme of 	.1i1989, - to the casuaj Mazdoors concerned 	Of the afoaajd .O.'A., • however, 	in O.A.NO.269/1998 	there 	is 
W no Pray,er.,Agaifibt 	the order of 	termination 	In 	0 A No 141/1998, the 	prayer 	is  against 	the 	cancellation 	of 	the temporary status earlier granted to 	the applicant8 having 	Considered their 	length of 	servjce.afld 	they 	being 	fully covered' by 	the 	Scheme. According to the applicants of this 0 A 	the cancellation was i.  made without 	giving 	any 	notice 	to 	them 	in complete 

violation 	of 	the 	principles of 	nature 	juatie 	and 	the 
ruThs holding the field. 

3. 	
The applicants state that the caouai Mtzdoors have 

been Continuing in their service in di f  f eren L office of 
the Department of Telecommunication under Asi Circle and 
N.E. 

, Circle. The Government of India, Ministry of 

Communication, made a scheme known as Casual Labourers 

(Grant of Temporary Status andRe g ulari sation)Scheme. - 
This SCheme was comunjcated by litter No.26910/89_STN 

dated 7.11.1989 and it caine into operetion with effect 

1.lQ.1989 Certain casual erployecn had ben given 

under the said cheme,.au1 as
, conferent of 

tpary status, wages and daily wages with reference to .1 */ 
d

hyIflinimum pay scale of regular Group "D' employees 

'  including DA and HRA. Later on, by letter dated 17.12.1993 

the Covernifientof India clarified that the benc '.it of the 

Scheme should be confined to the casual e:00yc3 who were 

engaged during the period from 31.3.1915 to 22.6.1938. 

However, in NH 

labourers who were engaged as on 29.11.1989 wore granted 

the benefit 	of temporary status on satiyjng 	the 
eligibility criteria. The btjt 	wrc tUrther extor)cJed 



4c• . 	..' 	, 	• 	

I / 	 .. 
A "U .to the casual labourers of the Departuieflt o Pooto ai On 

O 100 	I1rRliaflt to the 	dqment of the 	
u1am Bench 

• 	 . .. 	

--------- ------- - 

I 	;•'it o 	 '. 	 - 
' 	 13.3.1995 of the Tribunal passed on 	 in O.. WO.750/199 4  

. Thepre5Oflt applicants claim' 
that the bene.ft extended to 

	

:t 	.tho.caGual employees working under the. Depari'Ueflt o,PostS 

	

th 	
j 	t 	 - •• 

H 	 --' 
aqliab .  to be extended to 

the-.caaual. employees working 

Telecom Department in view of the ; fact 'that they 

' 

,
ly sitted 	As nothing was done 

are similar 	ua 	
in their 

favour 
by the authoritY they approched thia..1ribUfl 	by 

filing 0 A 
Nos 302 and 229 of 1996. Thi3 Tribunal by order 

lit, 	
tliI1l 

I; 	I 

VW 

1 	daed 13.8 1997 directed the respondents t 	 to give imila'( 

in benefits to the applicants 	
those two applications as 

1.0  was given 
to the casual labourers wor'iflg in the 

Department of Posts It may be mention 
ed her that some of 

the casual employeea.ifl the present 0.A.6 
wC-è applicants 

n 0 A NoB 302 and 229 of 1996 The appliCal s state that 

instead of cc"aplyifl9 with the direction t ien by this 

I'' 	•'•'I• Tribunals their services were terminated wit: effect from 

fl 1998,( 
 by oral order According to the apliCaflt8 such 

was illegal 
and ,contrarY to the •ru1e . situated 

) I'll l'II 	' 	- tht the' applicants have.àPProa 	
this Tribunal by 

•• 	 /)1l1' 

£. 	ng '.the roaeflt0.A. 8  

•. 	, 	. 	. 	•-, 	. 
AFA

4 	
At the time of admission. of the appliCation6l thi5.... 

: •\ 

Tribunal pasaed interim orders. On the.Streflgth of the 
some of the  

interim orders passed by this Tribunal  
has be 

applicant8 are still working... However, there 	en 

complaint from the applicants of uome of the 
O.A.5 that in 

m orders those were not qiien effect to 
spite of the interi  

and th authoritY remained i1ent. 

5. 
 jt all the above 
Thq conteflti0t of the respondents  

O.A.3 is that te AeSOCiat1n had nc authoritY to h  

'±j 



- . 	 . 	 . 	 . 	
. 	 _ •_ '_4 	. 	 ... I 

4 
•' ;. Th represent the 80 ca-lied casual en:ployees aB the CSU81 

	

1 	) employees are not members of the Union Line Staff and,, 

	

r 	

s'- 

Group 'U' 	rise cual employees'not be i ngregUl5t 

Government servants are not eligJ 

9. 
 

office bearers of ,  the staff un1on 	Futhirthe 

respondents have stated that the nsmesofheCaáli8l' 

4 	 / 
43J 	 - 	employeea 	furnished 	in 	the applicatinLrare 	not 
4(1.. 	 .. 	 .. 	. 	 . 	. 	. 	

•.-- -'.. 
• - 	.. 	.. 	- 	- 	-, 

verifiable, because of the 1ack_ofpatiCUlar5. The 

records, according to 	spondents 4  revea , 	1that some the re  

	

ti
'.I 	1't4'v 

of' the casual employees wcre never 

. 	
IF,I 	 . 	 - 	 ••• 	

• 0 

	

I 	•. 	
. Department. In fact, enqUirie2.ifltO .h e jr• eflg8gemeflt as 

.4... 	

-4 	.1 

casual employees are in progress The respodeflt8 justifY 

	

:.-.. . . ser . 	ices - the action to dispense with the 	v 	ofthe casual 

employees on the ground that they ssere engage ,purely on 

• . . '. temporary basis for special requirenent of apecifiC work. 

The respondents further state that the casual employeea 

were to be disengaged when there was no furr need for 

0fliflUaton of their servicCs. Recides, thè respondents 

' 	
also state that the present applicants in the 0 A s were 

	

44 	
engaged by persons having no authority, and without 

follocting 	the 	ormal 	,.proced.ire 	•or 

I 	 - 	 . 	

. 	 .•:4 

8ppo 1 fltmetI t/ eflg890mdtt. iccording to the respondents such 

. 4 	'• •• 	. 	 . 	 . 	 -

04 

casual employees are not entitled to re_engaemeflt or 

regularisat ion and they cannot get the benefit ofthe 
A. 

Scheme of 1989 as this Scheme was retrospective and not 

	

L4. ... 	

prospective.The Scheme is applicable only to the casual 

employees who were engaged before the Scheme came into 

effect. The respondents further cate that the casual 

- 

	

	employees of the .elecornmun1tati 	
Department are not 

simijarly placed as those o the Department of Posts. The 

-. respondents also state that they have approached the. 

• Hon'ble Gauhati High Court against the- order of the. 

I 

4.- 

a__ 
.•., tUI1L011 	O1 	macin thnrnr 



• 	s 	

,,_. 
e4;l38.1997 passed in O..4,q0 8  302 and 229 Or 

• ?pX.i canta does  not• dfsjte the fact that' 

order of t3e Trlbunaj daid 1 3.8.1997 paoae 
O .flos.302"nd 229 

of 1996 the re::!,ofldnta have filed 

applicatjons before the Hon.'ble :auhatj, High Covrt. 

'1• 	:' 'ji'' 

)0 

c .  

accordin 'to the 	
order has 

	

Passed 
I In8t the order of the Tribunal 	 —' 

6. 
- 	 I 

We 'hae head flr .K.Sharmaj"r .J.L. Srkar, Mr 1. 
fivaeaj and bit B. 

llalaka, learned C6geel ap 
behalf of 	

pearing on 
the applicants 'and also' Mr A. bb Roy, learned 'Sr. 	

and fir B.C. Patbak,' leargd Addi. C.C.S.C. 
appearing Ofl behalf ofthe rea'pond 	s 	The learned 
Counsel for ''the 'applicants d1ut the claim of the 

respondents that the Scheme was retro:L,ectjve and 
not 

prospective and they also submit that it "Yaaupto 1989 and 

then extended upto 1993 and thereafte. by subsequent 

circulars. According to the, learned c.'unse1 for the 

applicants the Scheme Is also Oppl.jcabje to the present 

apP.licants. The learned counsel' for tIi e app1icants further 

submit that they have 'documnt to sho in that 

Connection. The learned counsel for the applicants also 

submit that the respondents cannot put' any cut off date 

for imp1ernentatjo of.the Scheme, inasmuch as the Apex 
Court has not given any such cut off date  
direction 	

and had issued . 
for" .confermet 	of 	

tempora'ry. 8tatus'.,.and 
subsequent regulari 

sation to those casual workers who have : 

completed 240 days of service in a year. 

7. 	'Ozi"hein g  the learned counSel for the. parties we 

feel, that the applications 'require furthr.L- examination 

regarding the factual position. Due to !lie paucity of' 

mateja1 it is not pOssible for this Trjbu,1 to come to a 



I 	 :: 	
J J 	 ' 	

•1d 

,T7 	
tp:: 	,. 

: 
;X 	

, t' tt?4 	 $; 
deL mi tP conr .i n s i on 'Wi 	LIiei 1 	 I 	 - 

Bhould be 	 4 
.J.. . , -.- 	.-. -. 

1to•• 	 Otthe.8Ubfli3afoflsot:4h  . . 
( 	. 	.. 	 i 	. .. .. 	. 	 •r 	 ?_) 	 - 

C 	 • 	* 	 e I to r t hep?iiits 
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I • 	

J ,, 	

1k ) 	.r;c:r 
applications i€h ''cJiretioi to tI)eror1en 

theae of each'1 icnt r 	 i' 

•r 	
* - 	

pp 	
t , 	 . 

representatjons individuallyiithxn?4eriod df4teflionh XT 
•,*k 

, 	 from- the date ."offreceipt ot tIieorond,iF euch 

representations are 
II 	 : 	 -' 

sh&I1 scrutinize and exaininech 
 l

t  

with the r e c o r d s an 	eref.or,- pts a rcaconed orderçon 
. 

4-. 
merits ot each case witlu i a peLid .oL s1X' fl%Oflths  

a  
thereaftet 	heIrLexflotdet passea nanoL the' cie 
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Government of in'fla, 
.'Deptt.'of Telecommunications 
0/0 the Chief Geieral Manager, 
Assani Telecdm.Circle,. 
Guwahàti- 781007,. 

:':..Dated the 28thMach,'2000. j.  

My dear 	 . 	. 	•., 	
, .: 	. 	.. 

- 	A list of casual Mazdoors workiny as' on 1.8.98 was 
forwarded by your office for granting temporarystatus as per 
scheme pronounced byTelécom.Directorate in its letter no.269-
10/ 9-STN dated 7.11.89 (copy enclosed). Th names 'of casual 
mazoors recommended by your SSA aré'give!t in Annexure Att. 

However, . ft is observed that apart from these' names, additional 
numbers of Casual Mazdoors have approached Hon'ble' CAT from your 
SSA for granting of Temporary Status to thein.(As enclosed Annex-
ure B). 

' The Hon'ble CAT has directed that the matter be sorted 
out by. akgd'eij 	• jii.tin . and examination In consultation 
'with the meôords 'àiid a 'p' 	der4bèpz'-sed' in 'evêry case 
inthviduallf For this purpose,itis requitcd that a committee 
'onising__3. rnembrs. ke consitutedy you out of which one member 

shall be 	nomineeof.CnZp].e Offjdelwhile 2i1d member, would be 
DE(P&A)of your -SS- and3r nen e sboj L' Acfl4 	Officer 
froFinance'sidé'ófyou'SSA'Mr 	' 	 )'i4SL). .......

1.

of Circle Off ice is hereby nominated as memb 	for the-aforeside 
committee for"your SS.'Th'e abövè"mentibned committee should be 
constituted immediately so ' that it comp)Etes its task by 
30.4.2000 positively.  

. 	Broad Terms 'of reference of the coutittee should be as 
under. 	 . 	 . 	. 	. 

1) 	The commnittee shall interview aJ 1, casual labourers 
appearing in Ar)nexure A and B abOve and obt;,,in 'their photograph 
(duly attested by the committee) as well as -i,.gnatureS. 

The ..... engagement/payment record of c.ch labourer shall 
beverified on the basis of payment particulats and signatures of 
labourers. 

A. list of Mazdoors eligible for grant of Temporar 
Status should-be '- prepared on the basis of guidelines for grant-
ing temporary status to Casual Mazdoors issuerL by Deptt.of Tele-
com vide letter no.269-10/89--STN dtd.7.1i.89 and subsequent 
letter no.269-4/93-STN II dtd.17.12.93 and tso 269-4/93-STH II 
dt.12..02.99 and 269-4/93-STN II(Pt) dt.13.2.2 00 (copy enclosed). 

Contd. . .P/2.. 

\. 	

CVV 



..,.j,  

-:2.:-  
iv) 	Further Directorate vide lettei no.271-85/97-SpNII 
dtd.172.1998 (copy attached) observedthat', ie casual labourers 
were being engaged on the bais of false cert.fj.cates for attend- 
ance. NeediêsS . to mention th Vertfitj ffofY 	 the committee should be done strictly;'on tie ,asis' ot authentic 

................... ..... .......... 

T ' he commjttee shou].d' verify thei. iber of.casual -, la-
• boürers without temporary status who have c. pleted 240 days in 
any preceding year and were in service as c , , 01.08.1998 as per 

• fo.lowing details. 	. 

Period of Recruitment 	 iumbers 

A.upto 30.3.1985 	. 	. 

B.Between31.3.1985 to22.06.88 

• 	 C.From23.06.1988 to 01.08.1998. 

The details of each casual labourer should be recorded 
seperately in the format attached herewith as Annexure C (Page-i 
and Page-2). More sheets can be attached if ;ieded but recording 
of details has to be individually for each ca;ual labourer. 

vi) 	The committee shall submit the repirt to the SSA Head 
for further necessary aôtion who will comple the formalities of 
declaring TSM to, eligible Ma'zdoor subject to number authorised by 
Directorate..In respect of non-eligible mazdo ..s and the one's who 
have gone to the court, the speaking orders •n their disengage-
ment/nofl-confjrment of TSM status should be passed by each SSA 
head and delivered to him through Registers' letter/under re- 
ceipt. 	 ., 	 . 

In this connection please note thaL any delay in decid-
ing the represefflations of each individual Lbourer may attract 
'Contempt of the Court' proceedings. 

vii). 	The above 1nstrutions and term of eference are being 
issued with the specific approval of CGMT Asm Telecom.Circle. 

It is requested that the necessary ction may kindly be 
initiated so as to complete the task positiv.y before 30.4.2000. 

In case of any querries please wrie to and call the 
under-signed on 540167(0)) 524524(R). 

With.  
I) 	 (M. e1cShukla) 

Dy.Gen . al Manager(?dmn) 

To, 	Shri .. 
General Manager, .4k4L--.. 
Te-i-ecom District Ma-ner.............. 

ntd ... P/3... 



• 	

• () 	 •--- 	
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0 	 * 

Copy to: 	 0 	

0 

CGMT(rask. Force) ,H 	! They .áre4o requested to ••. 
000 !constiecommittees for 

Director( Mtce ),ETR,GH.1 verif .1n , the records of each 
I casjz1 ibourer as above and 
! p$parea list of eligible C/M 

or con1:.rment of TSM.The list 
0 	 Yduly rec...rnmended maybe fbrw- 

/1 arded to the respective head 
I of SSA fcr conferment of TSM. 

S.E.(Civil),fiQ,Guwatj.! He is r':; ; uested to forward 
the verliicatjon finding 

/ 	! report t.c C.O.,Guwahatj for 
• 	

0 	 • 	 I 
 

confermei.t of TSM. 

for C.G.1i.T.Asgam Circle. 
Guwa.atj-781 007. 



BHARAT SANCHAR 	NIGAM LTD (BSNL) -NNE, (iRE- E 

	

(A Govt. of.1nia Enterprise) 	 . 	. r\ 

OFFICE OF THE. GkNERAL MANAGER, 
SILCHARSSA SIL64A1 

	

E-20/Scrutiny/CM!Pt-ll/0I -021 i_- 	Dated at Silchar, the I- -0.2001 

V 	 V  

. 	
.... 	 •. 	 V..  

Viii. 	 V. , 

P.O 	 ................ 

Dist. ..........  

Call for appearinR before "scrutinlzi'w committee" for scrutiny of' 

en2aRement particulars as Casual Mazdoors. 

You are hereby requested to appear before the..scrutinizing committee 
during office hours with the following documents/particulars, 

gial, at the specified venue given bel6w: -.... 

1: Initial engagement. particulars as 'casual thazdoor, appointment 

order/sponsorship of employment exchange in your possession 

2 All documents i e working particulars, payment particulars till last 

working day, if any, available with' 	.::........ 

3. Age proof certificate.  

4 Three copies of recent passport size photographs 

t 

- 0/0 the General Manager, BSNL 
Hotel Indraprastha Regency, P Floor, 

Lochan Bairagi Road, 	. 
Silchar— 788 005. 	' 

.i 	. 
0 '4A  rf 

(I- 
Member, Scrutinising Comiiiitte 

Jivisional Engineer (P & A) 
0.0 the General Manager BSNL 

;1r 	Sikar. 
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BHARAT SANCHAR 	NIGANLTD. (BSNL) 

(A Govt. of 	tdia . EnterpriSe) 

OFFICE OF THE GENERAL MANAGER 
SILCHAR SSA 	SILCHAR 

NoE2O/Scrutmy/CM/'Pt-llJOl-O2/ 	- 	
-O2OO1 

.................... V To 
Sn 
Sb. ............ . 

Vil........';...th 
• 

P.O. 	.:...... ..... 
Dist 	...........:: 	 :. 

Sub - Call for appeannE before scruttn,7inE commitlee" for scrutznvfil 

enRaRement particulars as Casual Mazdoors 

You are hereby requested to appear before the scrutinizing committee 
on J dunng office hours with the following documents/particulars, 

in original, at the specified venue given below:-  

1 Initial engagement particulars as casual 'mazdoor, appointment 

order/spoiIorsluP of employment exchange in your possession 

2 All docutllents 1 e workmg particulars, payment patticulars till last 

• 	working dày, if any, available with you. 

• 	3. Age proofertifidate. 	: 	. 	•• 	• 
4. Three copies of recent passport size pbotograph. 

I 

Venue: - 0/0 the General Manager, BSNL 
Hotel Indraprastha Regency, 3 rd  Floor, 

Lochan Bairagi Road, 
Silchar - 788 005. 

1' lember, 
& 

Divisional Engineer (P & A) 
ñ/O the Genera' Manager BSNT_ 

0 

C- 



f 	BHARAT SANCHAR 	NlGAfi LTD (BSNL) 
-77 

(A Govt. of In1ia Enterprise) 	
0 

I 	 ti 	 TT%r AT I A WT A (t' 
- 	 or .r 1LA or :1 riij 

/ 	 SILCHARSSA SILCHAR 

No E-2OIScnjtiny/CMJPt-ll /01-2J2D--ç— 	Dated at Sikhar, the J, 07i.2001 

Sn 
To 

Sb 	 o3 	-4 

Viii. .......... 	. .......... 

P.O. ,kIit 
Dist  

Sub: - 	Call for appearinR before "scrutiniziw committee" for scrutiny of 

en2aRement particulars as Casual Madoors 

- 	You are hereby requested to appear before the scrutinizing committee 

on ... 	.. during office hours with the following documents/particulars, 

in original, at the specified venue given below: -. 

1. Initial engagement particulars as casual mazdoor, appointment 

order/sponsorship of employment exchai ge in your possession 
2 All documents i e working particulars, payment patticulars till last 

working day, if any, available with you 

Age proof certflcate. 
Three copieof recent passport size photographs. 	0 

Venue: - 0/0 the General Manager, BSNL 
Hotel Indraprastha Regency, 3fh Floor, 

Lochan Bairagi Road, 
Silchar - 788 005. -. 

IL4 

IT 

/ 	Mc:nberrutiniSin Comnittee 
/ 	 & 

C 	Divisional Engineer (P & A) 
0/ ) the General Manager BSNL 



BHARAT SANCHAR 	NIGAM LTD. (BSNL) 

(A Govt. ofiniá Enterprise) 

OFFICE OF THE.GENER MANAGER 
SILCHAR SSA:: SILCHAR 

Dated at Sitcharl, the U' 42001 

To 
Sn 

• 	Sb.. 	•S 

Viii 	flAr( 
• P.O. 

Dist 
 

for SCrU*flVQI 

Sub -. 	Call tor aypearini uii" 	_--- 

enLJaRemeflt particulars as Casual] jJOtt 

You are hereby requested to appe ar before the  scrutinizing comm1ttC 

on .. 	 office boursth the 

in onginal, at the specified venue given below - 

1 Imtial engagement particulars as casual nazdoOr, apiointfl1ent 

order/sponsorshiP of employment exchange m 	
ssessiOn your po  

2 All documentS 1 e working partiCUlars, PaYment paiticUl&S till last 

working day, if any, available with you 

Age proof certificate. 
Three copies of recent passport size photographs. 

Venue: - 0/0 the General Manager, BSNL 
Hotel Indraprastha Regency, 3r d  Floor, 

Lochan Bairagi Road, 
Silcbar - 788 005. 	-. 

JR.P 

- 	 / 	
Member, 5nitinising Committee 

& 

Divisional Engineer (P &A) 

No. E20/SCrflY/CM ? 
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BHARAT SANCHAR 	

NLGAM LTD (BSNL) 

(A Govt. of Ittdia Enterprise) 

OFFICE OFThE GENERAL MANAQER 
SILCHAR SSA: SILCHAR . 

E 2J - 	Dated at Sflcbar, the M ..O-2001 

No. 20/SCfl1t1nYf JO  

To AA 
Sn 	/J-Lic 
S/o.. 	... 

Viii 

P0 

Dist 	 . 	.......... 

Sub - 

You are hereby requested to appeal before the 
5 utiflmflg comIn1tt 

on 	
during office hours with the following docuineflP'' 

in origi!lal, at the specified venue given below: 

1 Imtial engagement particulars., as casual mazdoor, appOifltflient 

order/sPO1iS01 h1P 
of employment exchange in your posseSStOfl 

2 All docuinellts 1 
e working part1CUlars payment pattcUlarS till last 

working day, if any, available with YOU.  

Age pràof certificate. 
Three copies of recent passpOrt size photographs.  

Venue: - 0/0 the General Manager, BSNL 

Hotel IndrapraStha Regency, 311 Floor, 

Lochan Bairagi Road, 

Si1char'— 788005. 	-: 

I 

- Member, ginisrng C omrkuittle  
& 

Divisional Engineer (P & A) 
010 the General Manager BSNL 

•1 	 cchr 



- 

" 	 ANNEXURE'"C" Pae 1)  

Venflcation of records of Casual Labourers in Assam Telecom Cc1e 	 - 4 

• 	
. 	•': 	 ' 

i. NAME OF THE APPLICANT 	 t' 

CASUAL' MAZDOOR  

i 0/A NO. IF THE LABOURER HAS 
 

GONE TO COURT 	,, ' 	 . 	 . 	 .•' ' 	 ' 	 ' 

. FATHER'S NAME AND ADDRESS  

PO. 	 ''•. 	 ' 

' 

DATE OF BTH  

AOEASON01-08-998  

6 DATE OF INITIAL ENGAGEMENT 
MODE OF SELCTION (THROUGH  

EMPLOYMENT EXCHANGE OR 	 . 	 ' . '• ' 	 .''' 

ANY OTHER METHOD)  

7 NATURE OF DUTY PERFORMED 

8. PRESENT STATUS OF THE 
 

MAZDOOR 	' 	 . 	 . 	 •. 	 . . 
	 ': 

SPECIMENSIMfF HE 	 Kr 
MAZDOOR 

'jo. ENGAGEMENT PARTIC1ARS" .: 

FROM THE DATE OF INITIAL 
 

ENGAGEMENT (as per attached 	 . 	 . .. 	 ' 	 .. .., 

sheet) TILL 01 -08 -98  

11 RECOATION OF THE 
COMMITTEE WHETHER CASUAL . 	 • • ' . 	 ' 

LABOUR SHOtJLD BE GRANTED 	• 	 '. 

TEMPORARY' STATUS OR NOT 
 

KEEPING IN VIEW GUiDE LINE 	• 	 ,. 	

, 	
0,, 

-'•'• 

12. RECOAtION OF THE' SSA 	. '• 	 ' 	

0 

HEAD1UNIT 	0 	 ' 

	

(D lia 	p t a~) 

0 	 nor MnnR! 
0 	 • , 0 	 , 	 birt S!.'r 

(Sankar Das) 	. 	 • 	 , 

. A.O (Cash)'' 	' 	 , . 
,, 	 .E(P&A) • 	 ' 

SDE (RRC)/GH 	,. 0/0 the GM BSNL/ Sitchar , ': 	 0/0 the GM BSNL/, Silchar ,,' 



11 

-- 	 ----- - - - --- - 	 -- 	 - - 	 - - ------- - 

Page - I 

• ANNEXURE "C" (PAGE-2) 

/ 	 ENGAGEMENT PARTICULARS FROM THE DATE OF INITIAL ENGAGEMENT 

ç 4DF THE APPLICANT SRI TAPASH PAUL 	 S  
CA'UALMAZDOOR 	 ,. 	

0• 

Mode of Payment Engaged BillingI 

LYear  Month 
No. of I.e. Master Roll! ACC-17. Amount 

A.O
Days 

by Passing 
Particulars i.e. Voucher Nos. p 

 
om Authority 

Lhhoaf 

PARTICULARS  ___ 

1996 AUG 1 ACG 17 NC 9 Vr 28 5000 SOOT/SC SOOT/SC AO(C)/SC 
1996 SEP 2 ACG-17: A/C- 9, Vr-28 100.00 SOOT/SC SOOT/SC AO(C)/SC 
1996 SEP 2 	-ACG-17 A/C- 9, Vr-41. 100.00 SOOT/SC SOOT/SC 	i  AO(C)/SC 

1996 SEP 2 ACG-17 NC-9,Vr-64 100.00 SDOT/SC SOOT/SC AO(C)/SC 

1996 SEP 1 ACQ-17 NC- 9, Vr-64 50.00 SOOT/SC SOOT/SC .AO(C)/SC 

I . 	8l 

1997 1 	MAR 	1 10 ACG-17 AJC-20,Vr-50 1 	500.00 SOOT/SC I 	SOOT/SC I AO(C)/SC 

1997 1 . 	MAR 1 	10 ACG-17 A/C- 20, Vr-53 1 	500.00 SOOT/SC I 	SOOT/SC AO(C)/SC 

1997 1 	MAR 1 	4 ACG-17 A/C- 20, Vr-58 1 	200.00 SOOT/SC I 	SOOT/SC I 	AO(C)/SC 

I 	24  J 
S 

~~Ibl  
(Shank Das) 
SDE(RRC/GH) 

(Circle Office Member) 

(D if 
A.O. (Cash) 

0/0 GM, BSNUSilchar 

Pau 
D.E.(P 	A) 
GM, BNSLJSilchar 



p 

- 

- - 	 —;•;-•• 	-: 
¶ 

f 	* 

ANNTXtJRE "C" g- 1 

on ofrecords of Casual Labourers in Assam Liecorl Cixcle 	I  

	

- 	.. 
1 	- 	 I 

I ,
' 

1 NAME OF THE APPLICANT 	 / pQse- / KU P-A- 	. 	• 

CASUAL MAZDOOR 
1) 	

I.• 

	

2 0/A NO IF THE LABOURER HAS 	 L1  

GONE TO COURT -. 	. 	. 	 .. 	 .• . 

3 FATHERS NAME AND ADDRESS 

\J//i )ç7O 1L26 L 
c - K 

DATE OF BiRTH 	 : 	- 	t9b 
 

AGE AS ON 01-08-1998  

DATE OF iNiTIAL ENGAGEMENT 	 - 
MODE OF SELCTION (THROUGH '- - 

EMPLOYMENT EXCHANGE OR  
ANY OTHER METHOD)  

7 Ni TURE OF DUTY PERFORMED 

8 PRESENT STATUS OF THE  
MAZDOOR  

	

9 SPECIMFN SIGNATURE OF THE 	9r (-es-4 	o'"- 
MAZDOOR •. 	 . 	. 	. 	,,. 	. 	. 	 . 	. 

10 ENGAGEMENT PARTICULS 
FROM THE DATE OF INITIAL  

ENGAGEMENT (as per attached 	 . 	 -. 	. 	.. .. 	., ..; 
sheet) TILL 01-08-93 

11 RECOMMENDATION OF THE  
CO \4MIT fEE WHETHER CASUAL  
LABOUR SHOULD SEGRANTED. 	 :.. . . 

TEMPORARY STATUS OR NOT.: 	 . 	 - -• . 
KEEPiNG IN VIEW G1JIDE LINE 	 .. 	 . 	

..: . 

- 	 ' 4 
2. RECOMMENDATION OF THE SSA .: 	 _---- 	- . 	 .'.• 	•- 

HEADf(JNI 	 - 
'I 

'2 	
-- 	

- 

, 	

ra 

1 	 - 1R Paul)' i i .ç 
(Sar.karDas) 	. 	 A.O(Cash) 	 .--- 

	

"IC'tC 	"..T/' 	 or 



ANNEXURF "c QL11 
EMEM.ENT PARTICULARS FROM T DA 1JN1TML ENGAGEMENT 	;t 

HE 	
• 	4•. 

APPI ICANT SRI PARESH AKURA 
.ZDOOR  , 

Mode of Payment — 
ingaed' 

1 
1 .Bi1Ii/. 

[onth 
No. of l.e Master R'oll/ACG:ll.' ( 

AmL nt by 'Passing Naeof 
Days Particulars I e Voucher Nos ° — t 

whom Authority 
PARTICULARS I VOUCHER NOS 

IUN 1 ACG-17 AIC-5, Vr-34 fO.00 I SDE/PTKN SDE/PTKN 	A0(C)/SC' 
ftJN I ACG-17 AIC-5,Vr-34 :..5).00 SDEIPTKN SDFJPTKN 	.AO(C)ISC. 
RJN _3': ACG-j 7 NC-5 Vr -52 150.00 SDE/PTKN SDE/PTKN- 	AO()tSC 
L. 3TACG-17 NC-5Vr-52 LC7.001 SDE/PTKN SDE/PTKN 	AO(C)/SC 
)EC 10 ACG-17 AIC-18Vr-3 SC0.001 SIDE/PTKN SDE/PTKt'J 	AOC)/SC 
)EC 8 

26 
ACG-17 AJC-18,Vr-6 40.00 SE/PTKN SDE/PTKN 	AO(C)/SC . 

- 	-• 

. 	:.; 

1997 JAN 2 ACG 17 A/C 18 yr -6 10rTDPTKN SDE/PTKN AO(C)/SC 
1997 JAN 10 ACG-17 A/C-18,Vr-7 50i.00 SDE/PTKN DEJPTXN AO(C)/SC 
1997 JAN' 10 ACG-17 NC-18,Vr-9 .00 SDE/PTKN SDEIPTKN AO(C)ISC 
1997 JAN 8 	. ACG-17 NC-18, Vr-24 403.00 SDE/PTKN SDE/PTKN AO(C)/SC,- 
1997 FEB 2 ACG-17 NC-18,Vr-24 103.00 SDEIPTKN SDPTKN_ AO()C 
1997 FEB 10 ACG-17 18 Vr-33 500.00 SDE/PTKN SDEIPTKN AO(C)ISC 
1997 FEB 5 ACG-17 NC-20,Vr-17 2?.00 SDEIPTKN SDE/PTR AO(C)/SC 
1997 FEB 10 ACG-17 AJC-20,Vr-10 5.00 SOEIPTKN SDEIPTKN AO(C)/$C 
1997 MAR 5 ACG-17 AIC-20,Vr-17 251.00 SDEIPTKN SDE/PTKN AO(C)ISC 
1991 MAR 10 ACG-1 7 A/C-20 Vr -33 503.00 SDEIPTKN SDE/PTKN AO(C)/SC 
1997 MAR 7 ACG-17 - NC-20, Vr-52 3E).00_SDE/PTKN SDE/PTKN AO(C)ISC 
1997 1 	JUN 2 ACG-17 NC-5,Vr-6 10100 SDE/PThN SDEIPTKN AO(C)ISC 
1997 JUN 2 ACG-17 AIC-5,Vr-14 103.00_SDEIPTKN SDE/PTKN AO(C)/SC 
1997 JUN 2 ACG-17 AIC-5,Vr-20 i050_SDE/PT SDE/PTKN AO(C)ISC 
1997 JUN 2 ACG-17 AJC-5Vr-25 10)00 SDE/PT SDE/PTKN AO(C)/SC 
1997 JUN 2 ACG-17 AJC-5Vr-25 10100 SDEJPT SDEIPTKN AO(C)ISC 
1997 JUN 2 kCG-17 5,Vr-31 10100 SDE/PTI( SDE/PTKN AO(C)/SC 
1997 JUL 1 

SACG-
G-17 AIC-5, Vr- 41 _.D.00 SDE/PT SDE/PTKN AO(C)/SC 

1997 AUG 7 17 A/C-7, Vr- 4 353.00 SDEIPL SDE/PTKN AO(C)/SC 
1997 AUG 4 ACG-17 A/C-7,Vr-14 20).00_SDEIPTK SDE/PTKN AO(C)ISC 
1997 AUG 5 ACG-17 Nc-7, Vr-17 253.00 1 SDE/PTK SDE/PTKN I AO(C)ISC 

. 	. 
• 	' 	. 	. 	•-. 

. 	•1 

1998 
1998 

APR 
APR 

- = ACG-17 
ACG-17 

A/C-1,Vr-5 
A/C-i, Vr-34 

1.001 
03.00 

SDE/PT[ 
_SDE/PT[ 

SDE/PTKN 
SDE/PTKN 

AO(C)/S 
AO(C)/S 

1998 APR I —  ACG-17 AIC-1,Vr-41 00 ISDEIPTi[ SDE/PTKN AO(C)/SC 
1998 APR - ACG-17 AIC-1,Vr-52 U 00 ISDE/PTJ SDE/PTKN AO(C)ISC 
1998 APR — ACG-1 7 NC-i, Vr- 62 50SDE/10 'T { SDEIPTKN AO(C)/SC 
998 APR 1 ACG-17 A]C-1,Vr-69 000SDE/P1[ SDE/PTKN AO(C)/SC 

1998 MAY - ACG-17 NC-2
1 
 Vr-56 -  133.00_SDE/P1flj SDE/PTK14 AO(C)/SC - 

1998 MAY - ACG-17 AJC-2Vr-60 0100_SDE/P1j{ SDE/PTKN - AO(C)/SC 
1998 j 	MAY ACG-17 NC-2,Vr-76 3.00 _SDE/PTjSDTKN AO(C)ISC 

10. 	 • 

H 
• 	 • 	 .. 	 • 	 ,,. 

(Shnkar Das) 	 (Dip k Gupta 	 t 	R.  
SDE(RRC1GH) 	 A CD (Cash) 	 D E (l & A) 

(Circle Office Member) ' 	 • 0/0 GM, BSNL/Sichar 	 OIOGM, BNSL/SII& 
•... 	 . 	.... 

- 



•./' 	 . 	ANNEXURE"C"(age -1) 

d- 1 
n of records

. 

 of Casual Labourers 	1 

	

/ E 	. 
• 	 . 	 '.•-.•. 

4 	
4 

4 	fJs 

- 	 - 

Jecom Circle. •: 
•• 

• 	., 	f. 	t• 

• S 	 • 

S.,  

( 1 
S 	 rw 

•4:;.•i# 	. : 
	 :. 

•(4tl' 	
? 	 I •_ _ 

LA 

	

 I 'j 	' 	 -St . • . 4 , 	,. 4 	•. _c'i# 
:;lf'jM; OF THEASPPLICAN1 	 ) 	 '. 	 i1 

CASUAL MAZDOOR : 	•'; Z, •:, 	• 	 : 	 . . lu 

OIANO IF THELABbURR}{AS' 
S  •• GONE TO COURT  

J. 	( 	
: 	• ' 	- 	1. 	 -•• f , 3 FATI-ER'S NAME AND ADDRESS  

.5 el
ls 	

/ 	L 9IJ a47 JD 

Ail 
k 	. 	s? 	 ..• . 	5 	. 	- .• 	 .f 	•'.- • 	• tJ !,4sf. 	) 

i"A r 

, :: 	"c ' ;L__ • 	'i; 	 V 4 /1 

4 DATE OF BIRTH 	 - -3  

5 	AGE AS ON 01-06-1998 	 2- c. 	O5 	 4S7 
4. 

	

I 	/ 
6 DATI OF INITIAL ENGAGEMENT 

MODE OF SELECTION (THROUGH 	U 	 * 

EMPLOYMENT EXCHANGE OR  
ANY OTHER METHOD) 	 - - 

5'  
7 NATURE OF DUTY PERFORMED 

?) 4 	 •• 	 -' -f S 	PRESENT STATUS OF THE . - 	.. t\fe 	 ' p/I-  f •' •., 	
-J 

MA.ZDOOR 	 •. 	S. ..., 	' ................ 	1. ' ......• :' " 	..:.. , - 

.4. SPECLMEN SIGNATURE OF THE': : 
MAZDOOR . 	• 	 .: - •. 

	

S 	, 	 .,..-...• 

10 ENGAGEMENT PARTICULARS 	 /9 - 
FROM THE DATE OF rNITJAL- 
ENGAGEMENT (as per attached ' 	. 
sheet) TILL 01-08-98 .,, 	•. ;t: '. - 

I. RECOMMENDATION OFTHE 
COMMITTEE WHETHER cAsuAJ2• 
LABOUR SHOULD BE'GRANTED. 
TEMPORARY STATUS OR NOT . .;• ' 
KEEPING IN VIEW GUIDE LINE 

12, RECOMMENDATION OF THE SSA'.' ':.. 
HEAD/UNIT 	.. 

	

• 	-. . 	',;_•'• 	' 	• 
S 	••, 	•' 	'S 	f.4•?S• 

r4 

(Sankar Das) )X 	 A 0 (C8.Sh) • 	• .' S.- •d 	••/#'t l 	P'k I 	C•K1T 1 

	

SDE CRRCVGH 	' 	u tue LflVL 1'4A.l . 



/ 
'V 

1 	 (7 
/ 	

. ANNEXURE'"(PAGE-2) 
CNCAGEMTNT PARTICULARS PROM TiJp C 01 N1T1AL ENCACEMI NT 

OF'lHP APPI ICANf SRI IJTTAM DAS BAISHNAB 
WALMAZD0OR 

- 

• 

. 

No. of 
Mode of Payment 

-I.e. Master RJI/ ACG-17 
Engaged •: 	Bing/ 

Name 	A. Year Month 
Days Particulars i.e. Voucher Nos. 

Arn -int by Pasing 	. 

• 	 - Who  h 
whom Authority. 

PARTICULARS I VOUCHER NOS.  

- 

..... 

. ••, 

aid 

- -, 

• 	 u 	j 

1996 - FEB 6 ACG-1 7 A/C-I 9, Vt -25 3C50 SDE/PTKN SDEIPTKN AO(C)ISC 
1996 FEB 6 ACG-17 NC-19,Vr-54 35000 SDE/PTKN SDEIPTKN AO(C)/SC 
1996 MAR 4 ACG-17 NC-23,Vr-35 20100 SDEJPTKN SDE/PTKN AO(C)ISC 
1996 MAR _1 ACG-17 A/C-22,Vr-32 E00 SDE/PTKN SDE/PTKN AO(C)ISC 
1996 MAR _1 ACG-17 A/C-22,Vr-32 5100 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 1 	MAR 1 ACG-17 A/C-22, Vr-35 5100 SDE/PTKN SDEIPTKN AO(C)/SC 
1996 MAR _1 ACG-17 NC-22,Vr-35 oo SDEIPTKN SDE/PTKN AO(C)/SC 
1996 MAY 3 ACG-17 NC-4, Vr-12 153.00 SDE/PTKN _SDE/PTKN AO(C)ISC 
1996 MAY 2 ACG-17 NC, Vr-12 1(')00 SDE/PTKN SDEJPTKN AO(C)/SC 
1996 MAY 1 ACG-17 A/C-4,Vr-30 50.00 SDE/PTKN SDEIPTKN AO(C)/SO 
1996 MAY 2 ACG-17 NC-4, Vr-30 ico SDEIPTKN SDEIPTKN AO(C)/SC 
1996 MAY 2 ACG-17 NC-4, Vr-52 ICIOO SDE/PTKN SDE/PTKN AO(C)/SC 
1996 MAY 1 ACG-17 NC-4, Vr-58 5100 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 MAY 2 ACG-17 NC4, yr-SB IC 100 SDE/PTKN SDEJPTKN AO(C)/SC 
1996 JUN 1 ACG-17 NC-5,Vr-34 5100 SDE/PTKN SDEJPTKN AO(C)/SC 
1996 JUN 2 ACG-17 NC-5,Vr-34 153.00 SDE/PTKN SDEJPTKN AO(C)ISC 
1996 JUN 2 ACG-17 NC-5,Vr-52 15000 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 - JUN - 	 1 ACG-17 NC-5,Vr-52 5000 SDE/PTKN SDEJPTKN AO(C)/SC 
1996 JUN 2_ ACG-17 •  A/C-5,Vr-57 10100 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 DEC 1_ ACG-17 NC-15,Vr-24 - 	 5100 SDEIPTKN SDE)PTKN AO(C)ISC 
1996 DEC _1_ ACG-17 NC-15,Vr-24 5100 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 DEC 1_ ACG-17 NC-15,Vr-38 5100 SDE/PTKN SDEJPTKN AO(C)/SC 
1996 DEC I_ ACG-17 NC-15,Vr-38 53.00 SDE/PTKN SDE/PTKN AO(C)/SC 
1996 DEC 2 ACG-17 A/C-15,Vt-38 _ 10000 SDE/PTKN 

5CL00_SDEJPTKN 
SDE/PTKN 
SDEIPTKN 

AO(C)/SC 
AO(C)/SC 1996 DEC 10 ACG-17 AIC-18,Vr-3 

1996 DEC 8 ACG-17 NC-18,Vr-6 403.00 _SDEJPTKN SDEJPTKN AO(C)/SC 

- I_65 I 

(Shankar Das) 	- 

SDE(RRC/GH) 
Pi ea~ G ~up 
A.O. (Cash) 

.- 	 '' re' ........ - 
'JJL' 	. 	 iJLJI 

• 	

•.-• 	 • 	 • 	 •• 

•41 

c;o o, NS 

1995 JUN 2: ACG-17- A/C-15; Vr-3 .0.00 SDE1PTKN •SDEIPTKN (C)/SC 
1995 SEP - ACG-17 NC-8, Vt -205 00 SDEIPT SDFJPTKN (C)/SC 

T~ ' 
.1995  SEP _1 - ACG-1 7 NC-B, Vt -207 5O0O SDEJPT SDEJPTKN (C)/SC 
1995 SEP 1 - ACG-17 NC-B, Vt -220 '00 SDEIF SDEIPTKN C)/SC 
1995 SEP 1 ACG-17 A/C-8,Vr-229 50.00 SDE/PTKN SDEJPTKN AO(C)/SC 
1995 SEP 1 - ACG-17 NC-B, Vr-70 500 SDEIPT SDE/PTKN AO(C)/SC 

11995 SEP _2 ACG-17 NC-B, Vr-80 1i0.00 SDE/PTKN SDEIPTKN AO(C)/SC. 
1995 SEP _.1 ACG-17 NC-B, Vr-6 60,CO SDEtPTKN SDE/PTKN. AO(C)ISC 
1995 SEP 1 ACG-17 NC-8, Vr-6 0.00 SDEJPTK SDE/PTKN AO(C)/SC 
1995 SEP 1 ACG-17 NC-B, Vr-42 C0.0 0 SDE/PTKN SOEIPTKN AO(C)/SC 
1995 SEP _6 ACG-1 7 NC-B, Vr-23 300.0 SDE/PTKN SOEIPTKN AO(C)/SC-. 
1995 SEP _1. ACG-17 A/C--,Vr-160 • 0.0 SDEIPTKN SDEIPTKN AO(C)ISC 
1995 SEP 1 ACG-17 NC- -, Vr-165 0. SDE/PTKN SDEIPTKN AO(C)/SC 
1995 . SEP 1 ACG-1 7 NC- -, Vr-1 67 EU. 0 0 SDE/PTKN SDEIPTKN AO(C)ISC 
1995 SEP 1 ACG-1 7 NC- -, Vr-1 82 50.00 SDE/PTKN SDE/PTKN AO(C)ISC 
1995 SEP 1 ACG-17 A/C-B, Vr-85 50.0 SDEIPTKN SOEIPTKN AO(C)ISC 
1995 SEP 1 	- ACG-17 NC-8, Vr-94 EU. SOEIPTKN SDEJPTKN - AO(C)/SC 
1995 SEP 1 ACG-17 NC-8,Vr-99 9 0.00 SDEJPTKN SDEIPTKN AO(C)/SC 
1995 SEP 1_ ACG-17 A/C-8, Vr-71 50.00 SDEIPTKN SDEIPTKN AO(C)/SC 
1995 SEP 6_ ACG-17 AIC-8, Vr-64 300.00 SDE/PTKN SDEIPTKN AO(C)/SC 
1995 OCT 1 ACG-17 NC--, Vt -234 0.00 SDEJPTKN SDE/PTKN AO(C)/SC 
1995  OCT 1 - ACG-1 7 NC- -, Vr -238 50.00 SDE/PTKN SDE/PTKN AO(C)/SC 
1995 OCT 1 ACG-1 7 NC- -, Vt -249 50.00 SDEIPTKN . SDE/PTKN AO(C)/SC 
1995 OCT 1 ACG-17 NC--, Vr-26 50.00_SDE/PTKN SDE/PTKN AO(C)ISC 
1995 OCT _1 ACG-1 7 	. A/C- -, Vr-26 5000 SDEIPTKN SDEJPTKN AO(C)/SC 
1995 OCT 1_ ACG-1 7 NC- -, Vr-27 E3.00 SDEIPTKN SDEJPTKN AO(C)/SC 
1995 DEC 2 ACG-17 NC-17,Vr-21 1(!-.').00 SDEIPTKN SDEIPTKN AO(C)/SC 

. 

•J •,*, 

'•f' 

• 	I 

1 



,.- 	 . ... ., 

Mode of Payment. 
.;. 

Year Month No. of Master Roll) ACG47. Air. mt 
Engaged 

by 
Biliing/ 
Passing :=awin of Â.Ô. 

Days Particulars i.e. Voucher •Nos, as paid 
 

. whom Authority 
PARTICULARS VOUCHER NOS. _____ 

,.-,... 

j 	 I  
ANNEXIJRE' "(PAGE-2) 	

r 
ENGAGEMENT PARTICULARS FROM THE DA E OF INITIAL ENGAGEMENT 

./ 	
. 	 .: A 	 OF THE APPLICANT SRI UTTAM DAS BAISHNAB 	

7 

I .,  

L17 JAN 2 ACG-17 NC-18Vr-6 1(100_SDPTKN1DL ... 
1997 JAN 10 ACG-1 7 NC-I 8, Vt -7 SC 100 SDEJPTKN SDEIPTKN AO(C)/SC 
1997 JAN 10 ACG-17 A/C-18, Vr-9 SC.l0U SDE/PTKN SDE/PTKN AO(C)ISC 
1997 JAN 8 ACG-17 NC-18, Vr-24 41)00 SDE/PTKN SDE/PTKN AO(C)ISC 

2 ACG-17 A/C-18, Vr-24 1().00 SDE/PTKN SDEIPTKN AO(C)/SC C-  10 
 10 

ACG-17 
ACG-17 

AIC-18,Vr-33 
NC-20, Vr-10 5CJ,00j 

5(iQLSDE/PTKN 
SDE/PTKN 

SDEJPTKN 
SDEJPTKN 

AO(C)ISC 
AO(C)ISC 

1997' 

 

 10 ACG-17 NC-20, Vr-17 c;ooj_SDE/PTKN DEJPTK1 AO(C)/SC 
 10 ACG-1 7 NC-20, Vr-33 5C100j SDE/PTKN SDE/PTKN AO(C)/SC 
 7 ACG-1 7 NC-20, Vr- 

SDE/PTKN  
SDE/PTKN 
SDEJPTKN 

AO(C)/SC 
AO(C)ISC JUN - 2 ACG-17 AIC-5, Vt- 6 ic 	.001 

1997 JUN 2 ACG-17 NC-5, Vt- 14 _ SDE/PTKN AO(C)/SC 
997 JUN 2 ACG-17 NQVr-20 SDE/PTKN  AO(C)/SC 

1997 JUN_ 2 ACG-17 r-25 1O).00SDE/PTK[ SDE/PTKN AO(C)/SC 
- 997 JUN 2 ACG-17 NC-5, Vr- 31 T i.00 LSDPTK SDEIPTKN AO(C)/SC 

1997 JUN 2 ACG-17 NC-5, Vt- 31 i?%.00I SDPTk[ SDE/PTKN AO(C)ISC 
1997 JUL 2 ACG-17 Vr- 34 .00I SDE/PTKN SDE/PTKN AO(C)/SC 
1997 JUL I ACG-17 A/C-5 ,Vr-41 5.00 SDE/PTKN SDEJPTKN AO(C)/SC 
1997 JUL 2 ACG-1 7 Vr-3 1000 SOEJPTKN SDEIPTKN AO(C)/SC 
1997 AUG 7 ACG-17 AIC-7 Vt- 4 35j.00  SDEJPTKN SDEJPTKN AO(C)/SC 
1997 AVG 4 ACG-17 NC-?, Vt- 14 20100 SDE/PTKN SIDEJPTKN AO(C)/SC 
1997 AUG 5 ACG-17 NC-i, Vt- 17 25().00 SDE/PTKN SDE/PTKN AO(C)/SC 

uI 	j 

1998 1_APR 1 ACG-1 7 NC-i, Vt- 35 JDEJPTKN SDE/PTKN AO(C)ISC 
JL APR _1 ACG-17 A/C-1,Vr-41 5. .00JSDE/PTKN SDE/PTKN AO(C)/SC 

1998 APR - 1 ACG-17 AJC-I,Vr-52 5.00 JSDE/PTKN SDEJPTKN AO(C)/SC 
1998 APR 1 - ACG-1 7 NC-i, Vt- 62 5SDE/PTKN SDEIPTKN AO(CJC 
1998 APR 1 ACG-17 AIC-1,Vr- 73 51 ôfSDEiPTKN SDEJPTKN AO(C 

•1 	- 	. 

	

/PT)<W 	AO((/Pd 

. 

(Shanr Das) 	 (Die~ Gupta)  
SDE(RRC/GH) 	 A.O. (Cash) 

. . .. I,:... 	 ..\ 	 '&! I 	...; -- ._'I'_i (,i, 	 L... 

D.E.PtA) )\ \ 
Cii 	M, 5\SUSich& 
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(

of records of Casual Labourers in Assam telecom 

10 
4 c 

	

4 	

1, 	 • 	 / 	

.. 

NAME OF THE APPLICANT 	 S 1 	W 4-1 

CASUAL MAZDOOR 	 • , 
i 

0/A NO IF THE LABOURER HAS  

GONE TO COLT.T 	 ' 

FATHER'S NAME MTh) ADDRESS' 

f — 	

- 

— 

4 DATE OF BIRTH  

, 5 AGE AS ON 01-08-1998 

'6 DATE OF INITIAL ENGAGEMENT  
W 	MODEOFSELCTION(THROUGH 	/ I 

EMPLOYMENT EXCHANGE OR 	 . 	 '2 
ANY OTHER METHOD) 

NATURE OF DUTY PERFORMED  

PRESENT STATUS OF THE 	 t 
MAZDOOR 	 t (J 
SPECLMEN SIGNATURE OF THE 	 Th 
MAZDOOR. 

ENGAGEMENT PARTICULARS 
FROM THE DATE OF INITIAL 
ENGAGEMENT (as per attached 
sheet) TILL 01-08-98. 

RECOMMENDATION OF THE-
COMMITTEE WHETHER CASUAL 
LABOUR SHOULD. BE  GRANTED 
TEMPORARY STATUS OR NOT 
KEEPING IN VIEW GUIDE LINE 

RECOMMENDATION OF THE SSA ............... 
HEAD/UNIT 	• . .. 	... . 

... ...............•:' 

.,. 

T4 
.' 	 ..,• 

(SankarDas) f'.. 	.. 4' 	A2O(Cih) 
SDE (RRC)/GH 	 0/0 the GM BSNL/ 3ilchar 0/0 the GM B 

7 

EøJ 
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A.0 (Cash)  
2SNUS1 :.n..: 

c ,- . . 
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(Shankar Das) • 
- ." 	

'' 	 . ,,• - 

SDE(RRCIGH) - 

c.: 

I 
.1. 

a lj 

4 	, 

.• 	
. 	1 	 . 

fJ 

I 	ANNFXIJRF" '(PA  
ENAGEM1T PARflCULARS FROM THE DA F OF IN1TAL ENGAGEMENT / 	 x 

EAPPLICANT SRI BHUDEB DAS 	. 	
p 

h.ZDOOR 	 & 	
1 

5 f- 

•I 1 Zl 

& 

' rioti 
Am~unt  

agc 
2m N 

whom uthonty ,  . 

PARTCIJLAR81VO4JC#ERNO ... • • •./4 
r. 	. 

:J998 FEB I 	_ I ACG-17.:", NC18;Vr..8 0.00JSDOPfl(RM SOOPJKRM i;AO(Cy$& L4998 MAR I ACG-17y.. AIC.1;Vr-56 . 	
. 	 pjSDOPIKRM rSDOPn(R1 AO(CYSI 99& MAR i ACG-17 A/C-O ,Vr-1. .fSDOPflRM SDOP/KRM. 

. 

.'AOc/Sc 1998 
1998 

MAR 
MAR 

1: ACG-17 	" NC-20 ,Vr-48 EjSDOpjKRM SDOP/t<RM O(C)C i ACG-17. -" A/C-20 ,Vr-48 - 50.00JSDOP/KRM SDOP/KRM AO(C)ISC- 1998 
1898 

MAR I ACG-17 	., A/C-20 ,Vr-5i .&OOJSDOP/KRM SDOP/KRM AO(C)/SC 
1998 

APR I ACG-17 .  AIC-2, Vr-6 .3.0OJsDOpJKRM .SDOPIKRM AO(C)ISC 

1998 
APR_ I ACG-17 -  A/C-2, Vr-IO - 	000 JSDOP/KRM -SDOP/KRM AO(CYSC 

1998 
APR 1 ACG-17 NC.2, Vr-10 JOOISDOP/KRM SDOP/KRM AO(CSC 

1998 
APR 
APR 

I ACG-17 A/C-i, Vr-8 	
. _O.QOJSDOp/KRM SDOP/KRM AO(C)/SC 

1998 APR 
ACG-17 A/C-I ,Vr- 8 3.00jSDOPfKRM SDOPi'KRM AO(C)/SC 

1998 APR 
- ACG-17 A/C-i ,Vr- 8 	

. _.c'1OOISDOPrKRM SDOP/KRM AO(C)/SC.. 

1998 
- ACG-17 A/C-i ,Vr- 8 . -D.O0 ISDQPIKRM SDOPIKRM AO(C)/SC 

1998 
APR 
Ak 

1 ACG-i7 NC-i ,Vr- 8 3.O0SDOP/KRM SDOP/K.RM AO(C)/SC 

1998 
1 ACG-17 A/C-i ,Vr- 8 3 .00 JSDop/KRM SDOP/KRM AQ(ISC 

_1998 
APR 1 ACG-17 NC-i ,Vr- 22 OSDOP/KRM SDOP/KRM AO(C)/SC; 

1998 
_AP 

APR 
8CG-17 NC-I ,Vr- 22 .0O1DOp/KRM SDOP/KRM AO(C)/SC 

1998 APR 
1 ACG-17 NC-i ,W. 22 oo SDOPIKRM SDOP/KRM AO(C)ISCT 

1998  APR 
1 
1 

ACG-1 7 A/C-i ,Vr- 32 T3.00 SOOPIKRM öPIKRM AO(CV 
SDOP/KRM SDOP/KRM AO(C)/SC 

ACG-1 7  NC.1- 34 Oo 
20 

3145 

. 4.- 
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ion of records of Casual LabourersüiAssam TJécorn Circle. 
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i. 	NAME OF THE 
'.!CASUALMAZJ 

• 	- 	• 
i 	O/ANO1FTH1 

,GONETQCOU 

3. 	FATHER'S NAI 
•k•f. 	 ?: 	•) -13 

4- 

 

 

 

 

 

10 

11 

12. 

. • 	,, : 	 . 	, • 

• 	{ 	 -, 	 " 

DATE OFBIRTH 	, 	 .2. i- 2--/3, 

	

•. • .: 	. 	. 	.-." 
kGEASONO1-08-1998 	 24 

..... . 	 • 	 / 	4 	. 	. 	 •.. 	. 	 1-. . 
I) ATE OF INITIAL ENGAGEMENT * 	k 	 I O 00. 
MODE OF SELECTiON (THROUG 	' 	 . 
EMPLOYMENT EXCHANGE OR  
ANY OTHER METHOD) 	 S 

. 	 • 	 . 	
' 	.:ç 	

.. 

NATURE OF DUTY PERFORMED 	J i '.  

I 	 I 
PRESENT STATUS OF THE 
rvlA.ZDOOR 	'; 	 -. . . •', 

	 ..- 	 . 	 ;. - 	 : 

SPECIMEN SIGNATURE OF THE 	. AiKk 424 	'S 

MAZDOOR 	:. -: 	 •, 	 ''- I 

ENGAGEMENT PARTICULARS 	i 

FROM THE DATE OF INITIAL  
ENGAGEMENT (as per attached 	 j. 	,.. 

sheet) TILL 01-08-98- 	' - 

RECOMMENDATION OF THE 	
. 

COMMITTEE WHETHERCASUAL 	r 	 r e 
LABOURSH0ULD.BEGRNTED::.  
TEMPORARY STATUS OR NOT 	 • 	 7 

KEEPING IN VIEW GUIDE LINE'S 	 - ' 

.., 
' 	& t 

RECOMMENDATION 
HEAD/UNIT 

 

	

I 	
Genera' 

	

- 	- 	• 	.. 	& 	-'-'--:. 	I. ,.'-1 	.:---- 	-.-. 	1. 'I-.•• 

/ 

(Sankar Das)  
SDE (RRC')/GH 

.-. 	-- 
	•p- 	. 
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ENGAGEMENT PA RFiCULARS RROMTHEDA ZOFtMTJAL ENGAGEMENT 

01' Ji IC ' PPL TCAM SRI ASHOK DAS 
I WtJAI MAZDOOR 

I ode oPa3 nint 	 Enged 	l3Llhng/ 
1 Year. Month 	"• 	i.e. iviasrer KOHl A1/. Air mt 	by 	Pass 

- 	1iarne o .u. 
Days PaicuIa.s 1 e Voucl'er tos 	 wirn 	Authontv 	ho has paid 

j_ 	-- PARTICLJLARSJVOUCHERNOS. 	- 	 - 

•1 
01 

41 

r 
[j998 	FEB 1_ ACG-1 7 NC-1yr-13 .00 SDOP/KRM SDOP/KRM AO(C)ISC 
j199t 	JL_ i G:iL._ L1_Vr-2  Q D0P/KRM A0(C)IS 
L 1 9 8 	FEe 
11998 	FE8 

-- 1_ 
10 

ACG-1 7 - 
CG-17 

A/C-i 8, Vr-25 
NC-18,Vr-46 

00 
.00 

SDOP/KRM 
SDOP/KRM 

SDOP/KRM 
SDOP/KRM 

- AO(C)/SC 

1998 	MAR - 1 ACG-17 NC-18,Vr-20 3.00 SDOPIKRM SDOP/KRM 
AO(C)/SC 
AO(C)/SC 

SDOP!KRM SDOPIKRM Ao(C)Jsc 1998  I JACG-17 NC-21,Vr-11 C- O 
P ia [ 	MAR ACG-17 	AIC-20, yr-iS 	).00ISDOPIKRM 	SDOP/KRM 	AO(C)/SC 

998 L 
#2'4. 

 
Cfl7 	NC5Vr29 	4 SSD0P/KRM SDOPIKRM 	AO(CJISC 

A) 
2i,u 0Nj;;;cr, 

Cy 
(ShankE.r DBs' 
	

(Dtpa< Gupt 
AO. (Caih 

(Circle Offtce Member) 
	

0/0 GM, BSNLi hr 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Applicatl.on No.45 of 2001 

Date of decision: This the 15th day of February 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

1. ,  Md. R.iauddin, 
Casual Worker, 
World.ng under SDOT, Karimgange, 
District- Cachar. 

2. All India Telecom Employees Union, 
.LS & Gr-D, represented by Shri J.N. Mishra, 
Circle Secretary. 	 . 	......Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma. and U. Goswami. 
- versus - 

he Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Communication, 
N e w Delhi. 

The Chief General Manager, Telecom, 
Assam Circle, 
Guwahati. 

The General Manager, Telecom, 
Slichar SS A, Silchar. 	 Respondents 

 
B? Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

•... b..'\ 	_ 	. 	
- 

0 R D E R (ORAL) 

VW 

CHOWDHURY. J. (V.C.I 

This is one more case for confer m ent of te rn porary status. 

By this application the applicants have prayed for a direction on the 

respondents for conferment of tempotary status. The applicants claim that 

they had rendered service, some from 1987 and the others thereafter 

and all of them have worked for a minimum of 240 days. 

2. 	The respondents submitted their written statement. In the 

written statement the respondents denied and disputed the claim of 

the applicants. The respondents stated that the case of these applicants 

were considered by a three member corn mittee. They were also given 

opportunity, to present their respective cases. The corn mittee on 



0 - 

:2: 

I examination of all the records including the paid vouchers for the period 

found tbat  three of the applicants were never engaged for departmental 

work evenor a single day. As regards the others, some of them worked 

for a day in a year and some for more than 100 days in a year. None 

of the applicants were engaged for 240 days in a year. 

I have heard the learned counsel for the parties at length. 

From the materials on record it appears that the case of these 

applicants were 	considered and when 	the 	authority found 	that 	the 

applicants did 	not •co in plete the minim uni 	period they were not granted 

te in porary status and this action of the respondents cannot, in the 

P 	
circumstances be faulted. The learned counsel for the applicant stated 

- 	that there i-  still a flu in ber. of vacancies and against such existing 

v: 	2 
• 	cancies these applicants, at least the persons who rendered service 

some length, their cases should be considered. The granting of 

temporary., status depends on the number of days worked. When some 

/rms are fixed those norms are required to be filled. 

In view of the above I find no merit in this application 

and accordingly the same is dismissed. There shall, however, be no 

order as to costs. 

Sd/ ViCe QAIRMAN 

RLJE COP 

nk in 	 cV.n L'thcmt 

i1Th mi'P (z:211 
'ti 	 TrI. 

htl U.ich. GuwO.i4 

1 



of Telecom 

Memorandum 

: 

•' 	2 
I 

3 

1 	Deptt. 

0 269_4/93-STN-II.(P t .) 

' 

Subject: Engagemeflt of CasUal 

e-% 

® O\Jt?  

Da'ted 12:2. 9  

10 

Labourrsbafl_Qa 	ng. 

The' under51Qr 	
i directed to refer to par.a 193 of PT 

MaflUl Vol t  X wiich' permits engagnc o LaboUr on daily 

or month1Y wages either direct 
or 	hrOUh contraCt0 

	

• 	The 	Deptt. 	or 	Telecom. has 	c-- -.-- 

	

of Casual 	
cuierS yide letter 

	

ment recruitment/engage
• 	Io. 2 9_4/93STN11 dated 

After iSSUe' 
of letter dated 225.E 	

felt •for 

amending th para13 f PT r1anu 	
vol. X. 

the Issue waS 	
ained jndtall. 	it hs bfl d1d 
	o 

cielote para l9 	
or pT Mnul t'). 	

X with 

efrect. 	Para 	,() 	
t't'71 	( 	

\)um 	 rtl, 

hApter .  6, 	deLtflcJ 	wtth'PaYm' 	
' 	pCJl 	l,hOUrer5 

encjaed on 1muster roll are also 

• 

	

	nseqUefltlY the powers of all h.)1 
•0 fI r 	to 	nejage 

casual labourers, either or cia ly or carhlY 
direct or through contractors a.s w'l1 as the aUthoritY, of 
thC Accounts OfficerS for rnkiflg prynefltS' to 

the labour-

ers engaged on dailY or monthly wes, eihr dirEt or 

thOUgh ' ontraCt0r are hereY withcrat 
	

with immediate 

• 	effect. 

The instructions contained in this O.M will not, howeV 

• 	
er, apply to hiring labourers fc. 	

orkS of 	
0ingent 

nature lasting not more 	
days 	rnq pfl 

cips and natural ciamitieS.hIfl 
acc contir 	 S 	

m&E underRU 	
331 

of PT FHB Voll. The maximUm pn lod for hich.afl indi 
vidual labourer c:an be hired du 	

a year 5houd not 

excrorj Sixty dayy --'  

This 1 55 'with the conurrefl 	
lnt9rflal Finance ,ide 

their Diary No; 47/FA1/ 	
dat2 	i.i.90. 

• 	• 	
\\ 

l.fl4S 	l'FL 

• 	 ASBISTNT OHECTUR 
GEN.flL(5Tt'J) 

Tr'l0. 3716723 

( 
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JRATIVE TRIBUNALGUWAHATI BENCH. 

'-7 FEEZOC 

"}Tt 

BEFORE 

O.A. NO.291/2003 

Sri. Papas i(r. Paul. & Others 

... ?pplicants. 

Union of India & Others 	 . 

. . .Responderts. 

The Mdittona]. Reply(Rejojnder) of the applicants 

against the titten-Statenent of the Respoidents. 

1. 	That with regard to the statanent made in para No.2, 

of the ittenstaent the applicants begs to state t at th 

have impleasd both the Uni6n of India(Govt. of India) and 

BSNL. as necessary, and proper parties for their relief .They 

have earlier come before your Ho ble Tribunal with a group 

of applicants which was disposed on 31-8-99 by the sane with 

other 9st of original applications in a common judgment and 

order.After corporatizatiOn of the Union of India, half port] 

of its administrative power is controlled under the nne and 

style of Bharat Sanch ar Nign Ljmit ed . Though BSNL. jz opera-

tive from 2000 onwards, still the Union of India(Govt. of Ins-

has been dealing with lots of problems of administration as 

an appropriate authority in equal to the BSNL.Either it is 

Govt. of India or BSNL. but it is a fact that both adrninis 

trative authorities are liable to the applicants though the 

contd..2. 



K 

(2) 

part of the Union of India is corporati zed under new and 

separate name and style as BSNL. for smooth functions of 

administration. The instant application of the applicants is 

concerned priorthe operation of I3SNL i.e. from 98-99. The 

instant case is the sequence of the order dtd.31-8-99 uhen the 

BSNL is not operative.The approachment of the applicanb.before 

your Hon'ble Tribunal is justified as a new cause of action 

of the same fact-Besides the Suprene court has not intr.ferred 

regarding maintainability of the case/application in the Tribuna 

regarding the problems of casual labourers.There is a statu-

tory rule/provision that in case of problems of casual./MazdoOrs. 

/ Tribunal has jurisdiction to entertain applications. 

20 	 That with regard to the writtenstatneflt made in para 

No.3, the applicants has denied the cohtention of the Respon-

dents.Ail the casual mazdoors ghe engaged only at the situation 

of vacancies lying under the Respondent Mo.4. 

3. 	That with regard to the statent in para No.4,the 

applicants begs to submit that they are engaged as DRr4 ..workingi 

under the administrative jurisdiction of GMTD/Silch ar. in the 

Department of Respondent Mo.1 and 2 • It is a matter of 

record not only for these instant applicants but in case of 

hosts of applicants coming to this Hon ble Tribunal that all 

the casual employees are allowed to work by the Respondent No.4 

as per instruction of Respondent No.1,2 and 3. 

The applicants further submits that the list of DPN. 

working under GMTD/Silchar is not imaginary and baseless but 

matter of record as these lists are concerned lots of casual 

Mazdoor including the present applicants. 

contd. .3. 
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(3) 

4. 	That with regard to the W/S in para No.5 the applicants 

contended that their working days certificates are issued by the 

Sub-Inspector who is jmp1eed as Respondent No.5 .s a fie.led 

officer under the administrative control of Respondent No.1,2,3 

and 4 he has full •ractical knowledge and records of these app-

licants6rkjng DayoCertificates in series of Annexure C are 

officially signed with date by Respondent No.5 in case of 

applicant No.1 and 5 and signed with official seal in case of 

the applicants No.2,3,4 and 5. 

5. 	That with regard to the w/s made in par agraph-6 the 

applicants begs to point out the Arrnexure-E in page No.36 of the 

Original Application No.291/03 of the appljcants.The letter/ 

notice dtd, 9-2-2000 of the Go, rt. of India,Deptt, of Telecom 

Service to the Respondent No.1, has directed to create posts 

of regular Nazdoors and to grant of tnporary status to 672 

casual labourers. 

The applicants further begs to point out the Annexure-A 

list of lingageent Record prepared by the Respondents in their 

O.A. No.291/2003 in page No.14,15.l3esjdes, it is also proved 

by the Annexures-F-serjes in W/S submitted by the Respondents 

that the applicants are engaged from 1998 onwards. 

In regard of the last part of the paragraph-6 the 

applicants further begs to state that they have not come to your 

Tribunal in their indiv1dual capacity or in the group by name 

of self identity . A conTnon/collectjve order is passed on 

31-8-99 for hosts of original application and it is not communi-

cated individually to the applicants.It is a matter of record 

that they are called for scrutinizing committee and the appli-

cants appeared with their relevant documents on 16-7-2001. 

contd. • 4. 
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(4) 

6• 	That with regard to the statements made in para- 

graph No.7 it is not a fact that the preent five applicants 

were involved in another O.A. No.45/01.In O.A. No.45/2001 only 

two applicants by name were involved-1)Md. 	Lazuddjn, casual 

worker, working under SD OT • I<ari ug an j  District C ach ar and 2) 

All India Telecom 4mployees TJnjon ItS & Gr.-D, represented by 

J.N. Mishra,Cjrcle $ecretary.These present applicants were 

not filed any original application in their individual capacity 

Or by their own namne. Hence, they are not concerned with the 

O.A. No.45/2001. 

It is further stated that the present applicants were 

called for scrutiniLng committee on 16-7-2001 as per order and 

direction of Hon'ble Tribunal in O.A. No.107/1998 dtd. 31-8-99 

On the other hand the O.A. No.45/2001 was disposed of on 

152-2002.Hence the matter to call on the applicants to appear 

on 16-7-2001 in connection of O.A. No.45/2001 is not arised. 

Besides they are not Individual applicants of the C.A.No.45/01. 

That with regard to the statements made in paragraph- 

No.8 the appljcts begs to submit that the Respondents has not 

properly submitted thei' engagement records, working days certj-

ficates,record of payments, 	their written-statements. 

'Ihejr entire service records are not properly furnished before 

this Hon t  ble Tribunai.The merits of the applicants qualifying 

them for grant of temporary status are willfully suppressed by 

the Respondents authority. 

That with regard to the •  statements made in paragraph-9 

it is stated that no order/letter is communicated ,to the appli-

cants after sitting of verification committee on 16-7-2001 by 

contd. • 5. 



z  95 1___' 	_~P 

(5) 

order dtd. 31899 till the filing of this O.A. No.291/2003. 

 That with regardto the statent made in paragraph-b 

the contention of .  the Reepenent applicants are already stated 

in foregoing paragraph i.e. in para-7 of this re-joibder / 
?dd it! on al reply. 

That with regard to the paragraph-il the applicants 

has contended that they are not particularly involved in the 

stataent forwarded by the Respondents.. The verification committee 

formed after 31-8-99 found after exnjnatjcon of records that 

three of the appllc ants were never engaged even for a. single day 

some of them worked for a day .This contention of the R espondents 

can not disentitle/cusqualjfy the present applicants in their 

individual capacity. 

It is,further stated that the applicants has first and form-

ost sought relief for re-engagnent and continue in their 

post of casual Mazdoor in the O.A. no.291/03 in para77 "Relief 

SoughtH .Your Lordships' are pleased to give direction to the 

Re5p0fldent5 to consider the case of the other applicants who were 

worked as part time for 15 days in O.A. NO.145/2000. 

(Copy of the order dtd. 26-3-2001 in O.A. 

No.145/2000 is enclosed herewith.  (A 1W - 

11.. 	That with regard to the statnent made in paragraph Nos.12 

and 13 the applicants has already stated it reply in foregoing 

paragraphs i.e. in para No. 8;3,4. 

/ 	 gontd.,6. 
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(6) 

12. 	That with regard to 14, it is explained in para-5 

of this re-joinder psinting out the letter/ notice dtd.9 -2-2000. 

The applicants further begs to draw atten.ia of 

your lordshjps that lots of posts for casual Nazdoor are 

necessary as strength capacjty.Lots of posts are lying vacant, 

under the administrative authority of the Respondents. The, Res-. 

47 pondents are still doing open secret transaction in case ef crea-

ting posts, enagment/absorpuOn/re...engagent/ transfer etc. 

for casual Mazdoors without ties and taboos. 

The list of Vacant posts is under the 

Respondents enclosed herewith.  

That with regard to para-15 the applicants vehemently 

opposed the contention of the Respondents.The applicants has 

prayed to your Lordship to call for the entire service record 

/  Paid-vouchers in Original from the custody of the Respondents for 

V proper evaluation of the case of the appljcants.It is an admitted 

fact of the Respondents that the present applicants were enga- 

ged in different times but they have denied the fact of their 

240 dis working each just to deprive then from entjtliient. 

it is an well-3own fact that the cinçJ Respondents suppress 

some genuine facts for each and every applicants s,ho approach 

to the court asking for their legal right with a view to dis-

qualify/disentjtle applicants. 

That with regard to 16,17 and 18 the contentjons of the 

Respondents are denjed,The reply is aiready given in foregoing 

paragraphs.The rests are matter of record of the applicants 

shown in the O.A. No.291/2003. 
V 

contd. • 7. 



(7) 

It is further stated that the lineman àtaff are 

part and parcel of the administrative authority of the Respondents 

They are field officials delegated by the Rspondents-1,2,3,4 

working on their behalf, concerning with the casual workers.They 

have conducted. the regular routine of daily rated MazdOors 

under their supervision and have maintained the actual record 

of the serjce period of the workers. 

Hence from all facts and circumstan-

ces explained above your Lordships 

would be pleased to dispose the O.A. 

NO. 291/03 with a direction to the 

Respondents to re-engage the applica-

nts in service in the existing vaccy 

with other relief as prayed for and 

pass such other necessary order as 

your Lordships' deem fit and proper. 

V e ri f i a at i on 

- I ,Shrj Tapas Kr .Paul, son of Sri Sash anka Moh an Paul, 

resident of Station Road, P.O. Durlavcherra, in the district 

of Karimganj ,Assan, working as ex-casual. Mazdoor ,T .C. Kahilipara, 

under the Estlishment of Chief Supdt. (D.E)C .T. 0. ,Guwiatj do 

hereby verify that. the statements made in paragrhs from 1 to 

14 of this re-joinder are true to my knowledge and belief and I 

have verify the statements on this 41 day of. February ,2005 
at Guwab att 

V 

0 
	 Signature 

Lh 
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Oxiginal Application No. 145 of 2000 

Lata of orders This the 26th Day of March 2001 

HeN' kJL MR. JUST ICI. U. N.Q1O)I4Ufty VICE ChAIRMAN 
i-iOU' BLE I4R.X.i-. 	MA, 	 J1W HWZIt 

j. Md.Ziaur Rahman 
son of Hd.Khamj.r Mi 
PiayalJ. Phukan Hager. 	 - 
P.O.Bamunlmaidan 
Ouwahati-219 	 * 

2. Sri SAgar Roy 
Son of Sadhan Roy 
C.T.O. Ccrnpound 
Panbazar, Guwahatj-1 	.. 	

...• Applicants. 

By Advocate Mr.PI.Ahrned 

-Va-. 

Union of India represented by the 
Secretary to the Coverzient of 
Xndia, Min.ietry of ccruuntcation. 
New Delhi. 

The Chief Qeneral Manager, 
eam Te1eorn Circle, 

.R. Bora lane.  
'wahati-7, 	 -- 

The Telecom L)ietrlct Manager, 
dora Ldne.Guwahatj-1. 

Divisional £ineer, 
orrnerl y known as the Chief Superintendent, 

.HCentral Telegraph office, 
jk pan klazar. Quwahati-1. 	... 	 .. Respondents. 

Advocat. Mr.A • Deb Rot, sr.C.G.S.C. 

p.N.ChOUL.)HURYi 

This is a second round of litigation. Earlier 

the applicants moved this Tribunal alongvith 5(Ltv.) 

others seek.tng for 

allow the epplicanta in ti,* services of casual Macdoor 

under the reponUent, by ardor dated 26.2.99 j0.A. 

Ko.297 of 96. The Tribunal directed the applicants to 

5ubmit a representation individually to the respondents 

for reiressal of their grievances, the representation 

contd/-. 

- 	 -.-.--- - - 	 - ___ - 	 - - 	 - 
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should disposed 'of within a specified period. The 

respondents by two separate ociumunloationa dated. 6.5099 

exprEssed their inability to re-engage the applicant. 

In view of the Policy - and Guidelines of the Departznent 

the applicants assailed the iiiipugn.d order date4 6.5.99 

jh nd 	 Ct-sr ,i4v,+4ry 	v• '- 	 -- --•• 	
/ 

• 	 for re-engagnent. The respondits sut*uitted their 	.'. .••., 	• 

written statnent and 4enied and disputed the claim. 	 •• 

In the written atatenent the respondents stated that 

the engagsment of the applicanw wea made by the Di',iaionaX 

in contravention of the ban. order. The applicant were 

engaged from 2.12.96 to 16.1.96. They were paid 0.416/.. 
each for their part time service for 15 days. 

We have Mr.A.AJed learned counsel for the 

applicanr and also t4r.A.D.b Roy, 8r.C.0.S.C. at length, 

We have also given  Our'amclous consjderétiom of the 

matter but we do not fj.nd any illegality of fppoIntment 

to interfere in the matter. However, it is made clear 
(l4Iv.sy 	c' 

that in the event of any future vacancy arise in case of 
) 

these two applicants may be considered for such appointTnent, 

alongwith otherJ.thconfozmlty with their educational quali-

fications etc. 
S, 	

S 

Application is disposed of. There shall however, be 

noder as to costs. 
S 	

T 	
. 	 sd/ VICE QIAIRIIAN 	 - 

VV 

AAn 
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5rAF1 	ATISIICS OF TELERA'l1 ACTIVITY 	AREA UfJtJEf 	:UP 	SSA AS CU  

51 	Designation 
N o Scala"f pa y 
----------------------------------------------------------- 

Sanctioned Woxkinçj 	Vacancy 	. 
- 

I 

 
strenath. strcnth - a --------- ----- - ------------- - -- 

. _n0uP - ., 

01. Sr. Time 	Sclo 
1 1 ~ 10000"t '1200 

: :::::::i::::: crwup - 

U, Accounte Officer 7500-12000  

4 3  
03 
--- 

Jr.Têiccom Officer 6500-10500 ----------------- ..-. .. 	 .-...-- 	 -.. 22 2 
ToteiJLz-  27  

GftOUP 	
- C 

...,. 	 .- 

6500-1 0500 
1 

9 _ 	5,5, 6500.000 
 

Uj - -.---------.------------- Sr. 	T.ti..  _______ 

4. Sr.5.5.  5000-00 
 

SeTeM(fl 5QQ.Ji  13  
06. Sr, 	TOA(T)  4000-6000  50  

52 37 
00.  To le  3200-4900 

j ale gphAeutt. 3200 -4900 7 1 
jTown  2 

- 

11, Technician 3200-4000 . 10 I - 
 Sr. 	Acountcnt 5000-0000 

 - 	 I 
Tolacom Mechanic  3200-4900  16  
----- __ 

1j. Telegraph Ovoroec: 4000-6000 6 2, - 

IS. Jamadr(1cjuior) 32U0-49UQ 1  2 1 
16. Teloçrcphman(1/) 3 1J50 -4590 36 

!L. Tologrophmcn(U/U) 305U-4590 71 I( 
Gataman 4 10, 3050_4590 

19. Orderly 	.• 3050-4590 

2L 
- ... ... 	 .... 

.UccordtKtcper 

.-  -- 	. 
1, 0 

- 
2 - 

i., fcnnyrr 6o — t  

?o A3tt.Mrmuqir 32U0-4 900 1 1- - 

23o Ci'cti 	( 	in 	I' ] (J5 (J - 4 S 9C 

TOi(U 299 (3 Z-!) 

P.T00 9  

C 

 U2 r h 
aLlJA 

(I LAfoed 



-- 	
_•__: 

S]. 	Dnignction 	5ca1 of pay 59nctionod Workinq 	V3canc 
U -f 	 t1t 	 _ - 	___ 	 a Es

R. 
- 	 rrg 	raa 

No 	pou- 	- 	 atrenah. atrenath 

	

assEsS 	 - 	 -- 

01. Ra g u l gM, log gdoor 	2550-3200 •. 	.8 	. 	

4 

2flp 	-- :2fl_.'"l2  

2 s4_ 2 §4 nWh  
• 	ew1-e 	 g39B0 	:7, 

	

 

reRh 	•e 	23 	• 	_________ 

	

:4 	 ---s- 

	

,CzuE 	U 	-, 
 

.i  

tn5tnfg, 	25503200 	
6 	• 	 ..; :., sner

1 	Cont.pn. Strfd'' 	 .. 	 • 

	

• 	! 	 _ 

	

- 	
(,3 	 ti• 

• 	 Tctu1*-,' 	 35  

	

- 	'4,, 	a- 	-. 	 . 	.• 	, 	- 

	

: 	 •:: 

5UIiARY 

	

- 	 EsEsa5 	 1 

• 	 GROUP Isanctioned Working Vacenc 

I 	 Strength. 	strength  

-. 	
- 	'" 	• 

•- - - - as - sEss - aEs5Es 

IGROUP - B 	21  
.. 

EsEs 5 

1GROUP - C 1 	299  
a a 	

5 

- IGROUP 	U 	35  

	

----------- - - a - sEsSe 	 EsflEs 

10TPLs- 	362 	1 2)) 	'I 	
: 

	

----------- 5 	 a..e55s 	 * 

	

w 	-- 	'- 	- 	I. 	•- - 

• 	. 	 - Si is - - - - aS 	i' 	5_a _Es5 	 5 	5 -55 5 

io. 5TA-Z3/5/I 	 Dated at ihiuhati, tho O2O- 02L 

Ot, 5ubmittnd to the Gencrni. I4uhogór, BStIL,tEUtb. ioc,)r 

I' . 	 Yemrup ijistrict, Guwohati7701 007 

	

'-Tho I/C, flivn., dO, Guwahatio 	-- 	 - 	- 

030 /C  
UIviaiOflD)- EhgiflOCb 

	

- 	C.T,0.GuWOhflti7Bl00l.0 

• 	
4 

	

• 	- 	 • 	
• 	•• 	 •• 	--• 
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A 	
Urfice of 	Ui En 	nt.ur p CTO, Guihiti0 

CATi.t,UR.YWISE STAFF 	STAT 	51 i5 OF TELEGRAPH 	ACTIViTY AREA \\ 
UNDER AMUP 	SA AS C 	3L ioL 

51 1 	Dosigntion Scala 	ol py Snctioncd 	Working Vcncy 

------- -- -------- - ------------ -- Stflh strnth 

GROUP-A 	(Govt. status) 

Oi Sr. Tjrj 	Scale 10000-15200 

Total:- 

GROUF-A 	(fl5NL''5tatu) 	.. fl!11 Nil 

GROUP-n (DSNL 
	

Stat LI:3) 

'.1 

010 	Accounts, Oficcr 
	

7500-12000 
	

I 

	

7500-1 2000 
	

3 - 
036, 	Jr. Telecom Offici 6500-1 0500 

	
2? 
	

2C 

Tota1- 
	 5 

GROUP -fl (Govt. 51.u9) I I 

GROUP-c (Gvt, 5tu;) 	 ii 	 Nil 

GROUP-C (HSNL Satua) 

91j Chief  3570-12245  
 Chief 	S.50  

 Sr. 	T.M. 71110-1 0100 

04. Sr. 5.So 	-cia- 

O5. T.M.(T) 

06. Sr TOA(T)  

flj 	Sr. 

UU Q  Telcgraphia-t 	472C2-970 

O.o Town Inapec{or(T) 	-do- 

11 Technician 	 -do- 
I---- . - ­__ --- 	- - ____ --- L 

1 	Sr Acctt0 	7100-t0IOO 

Tulocom tiuchnic 	472U-970 

Tcjrciph Oi'ocer 	5700-0I00 

Jamadir(fl) 	 472U-6970 

16.Te1i'9raphrnan(I/[J) 	4550-650 

ho' Tu1grph:;ior (0/1)) 	-. — 

— 
1'3 

2H ic 
1 

50  

7 
2 

16  

A_ - 
-) 

— 

n_____  

i.P 	Gamrin  

1 9 Urdcrly  

2 10, 

2 

I 

c..9_?9'  

.. 
To1l- 	 3 	(i 	jL) 

--------------- --- ------------- 

I 	" A: 	- 	 C ont d. Cm i i R i 
8 	ALv61 	' 	( 0 S 



- 

Si. 	DuiIUntion 	Sciic of pay Sanctind Working 	Vucncy 
- 

Group-D 	(Govt. 5t'tus) N I L 
Group-D 	fl3NL Status) 

91_L RUUAPr Masdoor 4 0 1 00,- 5 . 

2 

04.  

05 
................................ 

Forash -do- 2 
06. Watorrnn -do- 4 
L . 	... 2.9_ _L 

O3 Cleaner Ldc_ 2 
flQ Tat, 	ki 

, S I .J • • 	 -do- 	 - 

10. Cnsu1 Lobour 	 - 	 - 

Cantoe n 	4000 - 5800 

NIL 

I 

2. 	 -( 

L1. 

I 
	

I 

1 

-- --- 	-- 	--- r::::f:::::iti:: ------ i -- - 	 - t -  
V 

GROUP SANCT IUNLU ............................. 
-- _ - - - a 

-REMARKS WCflK IG 	VCACY 
STflENGTH. S1QLGTH 
------—-- 

Group- B 	1 27 JLort-.5tatus 	= t 
Group- C 300 Govt. 	Status= Nil 

Group- Ii 35 jovt. 	Status= Nil 

— 
UNITW15ET0T,L NO. OF 5TFF 04KI N G UNUR D.L.., CTO, GUWAHATI 

1. CTO Guwohati ri12 	 (6) T/C GH fll,y Station 
2 • I • U • Ass am 	iL, 	

' 
(7) T/C orjhar (flap), 

Sachiveloya. 	 (Arrvl.) & Sacurity 
.. 	= T.O. Noonmati = 40 	 Check Point  

T.O. Molig3on () GH Hih Court 	 2 = 

T.O. Uluharj 	7 	t9 CustUMDr Sc.rvice 
(Miithari & Panbzar) 

No. 5TA-23/1-15/I 	 t Guwohati, the  
ubrnit. LoU to Lho Gc.!ni. rçi 	:aagi2r, i5L, (3tt. 3tc.  Ulubcri, Guw3htj-7O1tJUT. 

02. Thu i/c, Uiv., CTO, Ga1htj. 
03. 0/C. 

ri  L-1—  
iviioni 1CL, 

C•T.0•, Guwahjjtj-i,, 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OA NO.291/2003 

SHRI TAPASH KUMAR PAUL & 4 ORS 

APPUCANTS 

-\TERSUS- 

UMON OF INDIA & ORS 

RESPONDENTS 

IN THE MATTER OF 

An affidavit filed by the respondents 

regarding compliance of the order dated 

31.08.1999 passed in OA No. 107/1998 as 

directed by the Hon'ble Tribunal. 

1) That the respondents beg to state that in compliance of the order dated 31.08.1999 

in a series of OA, thousand of applicants' engagement particulars had been verified 

by 3 - members Verification Committee. As these five applicants did not submit 

any representation as per direction of the Hon'ble Tribunal., their cases were not 

verified in 1 phase of scrutiny (as stated in paragraph 6 of the WS filed in this 

OA) . But these five applicants along with others filed OA No. 45/2001 again. By 

this time, verification process had been completed and Written Statement had been 

filed in OA No. 45/2001 before the Hon'ble Tribunal along with the verification 

report. 

A copy of the WS filed in OA No. 45/2001 

is annexed herewith and marked as 

Annexure- Al 

j 
4-•. 4.w- '- 	 4 



That the Hon'ble Tribunal was pleased to dismiss the OA No. 45/2001 finding no 

merit of the application vide order dated 1502.2002. 

A copy of the order dated 15.02. 2002 

passed in OA No. 45/2001 is annexed 

herewith and marked as Annexure- A2. 

That the respondents beg to state that now from the above fact, it is clear that the 

applicants in the instant case have misled the Hon'ble Tribunal stating that no 

intimation has been given to them while their earlier OA No. 45/200 1 had been 

dismissed on the basis of fmdings of 3- members Verification Committee. 

That the respondents beg to state that as such, the Hon'ble Tribunal may kindly be 

pleased to dismiss the OA. 

D if tCtor TO 

the Chief  -"erfl viOflf 

ASASM 
1ItCQm CirIO' 	W#.1tltP'1 

I' 



,\\A", 

AFFIDAVIT 

I , Shri 	 at 

present worling as. 
 

who is taking steps in this case and duly authorized and competent to sign this affidavit do 

hereby solemnly affinn and state that the statement in paragraphs 1,2,3 are matter of 

records, are true to my information derived there from and the paragraph 4 is my humble 

submission before this Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this affidavit on this 16th day of May, 2005 at Guwahati 

Identified by me

S-OA14 
advocate 

DEPONENT 
ACC1Ctant Director Telecom (LeqI) 

Ofr' 
the Chief eperl Meuiager 

As8m Telecom Circles uwahatil 

Solemnly affirm and state by 
the deponent, who is identified 
by Miss Usha Das, Advocate, 
on this 16th day of May,2005 
at Guwahati 

,OX C 

- 
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WOO 	2i-. 	• 

2Ut. 	 43 .Othor' 

tlnion of Xndia & othora. 

.4 

Uritten staltomenta. submitted by 

• 	 the recpondents 	•• 

The ijrittofl statupionts of 	 ! 	
°°' 	: 

re3pondont 3  are as foL10a $ 	 I  

	

I 	

I9J 

• 	That 	thaDdtO p'a lithe1reePofldeflts.be&:, ': 
lt. 

to othte that th O.!L. 'was adxnittUd on (72.20 01sxta ueual, 
tl9 

rLotoo 	O iLUE3(i to the 	Ejpcnderts t& 8bOW oa O a 'wb,Y the 
* 	l 

orthr ao prnyod for ehotU not ba,GeJ1tOA. , The 

flon °bLe 12rlbunal wae pLeaaodalo° to paaeintei4D..,. 

1tet 07.0'.2001 directing the ,'eopondenta not toiobgO, 
• 	.. 

the ajp1ior 	ora their cu?ront emptoTfleflt nd toUOw 1  
I I 

thoLa to continue in cervioe tilL the DetUrXl8ble dte i.e. 

O1,O3201 

iat with roaDd to pra 2 9  the respon4efltfl 	4 

	

' 	• 
to state that all, the aXPliOarlt 'were flOt'fl anga8UIflt -, 	 •*. 

•ao on the dt of 	1 	o the O.A. or tho dAt.O £øii&O9 

I 	• 	 I 	 - 	• 
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•: 
'I! 

L 
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.; 

lgr'l 
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of the Int.ovin othr • Th Iot rill the applioantn hvc 

boon orc 01 .08.98 tu'id none of them h 	boon 

)j1O CJ (1u1'iflL tho lrib more 
011 

throc yorL. 

In .b e ac e o f the above £aott* 1 p0 13t iOta it %a 3 

not prtet!otb10 to auloi.i the applicant to oOitifl'XO si aerviCo 

tho m,tlniity had hruon broftm long book and the enago'T,OYit 

as not current' 

3. 	Tht with regard to para 3(1), the repOnlcntB 

to 	th on receipt of the interim order datod 

0732M tho rspondeflt )ePa nLent rovivieci the Yrifi 

cation cotuittc for exarnjnatiO?1, acrutiny and Verification 

of rte 	age[io7)t particul8 of the applicant for detr 

mining the3.r clig,ibilitY for grant of TenpOraY ttuB' 

4 • 	Thet,  with regard to pcti.1a y(iI. ), the respondenta 

beg to rtato that the cowmittoe oorprisin6l of  

I fl Paul, 3)E (2) Dlpak Gupta, At) and (3) Shri Sankar Dao, 

SDE froLn Circle Office, Guhati, oxainod the DopartuLontal 

recOrue pjrta.thin to the ongaemcnt and pAyeflt to oaoul 

ua do or . LTh . app 1 loant scr 0 a). o ivci the opportu.fl Ity 

to preoont t)eir oie -  e before the cOitbOø on the bai3 

of 	 rocordo' 

5 	Thai; vith regard to ara 3(111), the repondont0 

beg o ttc that the cornrnittQe examined all, the recorda 

the paid vouchore for the entire period and 

£oun tiat t Loaut 3 pplint viz • (a) ri Anantaa 

* 

'p 
c 

, 

fl) 	 4 

I1a 

13 
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(b ) rI t•ainu 	aquc and (c) Shri Jnuj Yr. Do were rve 

ngod Icr any Dopertmontal woh for even a oingla day. 

/ 	The olalm of these applicant a are wholly falee. 
/ 

10 
lay as tbe ot2ior appUoant•s are concerned 

it 	found that they 4ore engaod on various oocaaoionø 

for voy omall duration vtrying from 1(one) day a yoor to 

more than lOU dayo in a year* Pone of these 41 (forty one ) 

appl.tcanta wDe eed for 24 0  tha in any year.. 

Among the applicanto the longeot aervice In any 

yea7.t wan rrirJored by Uiri ).njan 1urcar 1ü. for 173 days In 

1987 iolloi by 17 day8 in 1989, 26 days In 192, P5 days 

in 1994., 63 ciya in 97 and 31 dxiyo In, 1998. Other.applioanta 

onSat,,ed for oven lees duration • !one of the applicntc 

vras engAged fox,  anji work after June' 1998. 

All the npplicants are not entitled for the bonofit 

oi th 	cmpocy tti.0 th'tno of the Department an they 	had 

not pu on 24 0/2 05 daya In any oalendar yoai. 1t is also 

to menUon hco that dicoiplinury actiona are being initi,ted 

egu.thet the of"ficera vesponcible for suoli frreulr engagement.% 

ht with regard to pra 4 9  the reepondents beg 

to cLa 	tliet the paid VOUChOrO ury the most relibie and 

honticod recorde of caouL labouliors. Al]. cecual labour-

era ened in the filed by any authority an for any vork and 

paid in 411 or ACC-17 or in any Ioro are finally allottc . 

vouobcr num1)r and recorded In the cash book. There can be 

no caul lhurcr without woa and paid vouchor. 

• 1 

L 

L 

Al 
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Partioull-ve of ()LCh of tv .44 £ippUeoflt 

a ierked out by the Vttiioat1oi Coomllutee are 

fnirod }ire,ith and rnorkod as Annuro R1 to 

fl.i44 reopeotive1,j. 

B ij therefore, preyed that Your  

LordhjpE, would be pleaaed 

the parties,.peruoe the rocorda and 
Lt 

ftor hearing the portiet and peruin 

• the recorde, Shall. further be ploaced 

to dtouise the apphiontlon with coet. 

.ç J 

VIR I)ICA 	IO 

a-r 	 4 

(-) 	 -') bew. nuthoriood do harehy verify 

t1t t} 	ctt.mt.nto no jy thtn w1jttcn trtomont 
: 

fljo t W) to my SAhnvzli - mxv- I'roulodgo, lni'ormation nnd bohiovo 

and 1 'u not suppressed any material Eaot. 

And I e1x, this vrtfio.tion on thi3 \' th 

dpq of C i 	 , OO1, u t Guh1. 

c.  

r-. 
erc 1 	,'rn' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 L / 

_7  k- 	
GUWAHATI BENCH 

Original Application No.45 of 2001 

Date of decisLon: This the 15th day of February 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

1 Md. Riazuddln, 
Casual Worker, 
Working under SDOT, ICarimgange, 
District- Cachar. 

2. All India Telecom Employees Union, 
LS & Gr-D, represented by Shri J.N. Mtshra, 
CirCle Secretary. 	

Applicants 
By Advoèates Mr B.K. Shartna, Mr S. Sarma and U. Goswarni. 

- versus - 

1., Ihe Union of India, represented by the 
Secretary to the Government of India, 

•; 	MJ.nJ.stry of Corn munication, 
New De3iiL 

, •; H. : 2.The .Chief General Manager, Telecom, 
AssamCjrcle, 

IGuwahati. 

3.The General Manager, Telecom, 

By. Advocate Mr A. Deb Roy, Sr. C.C.S.C. 

SilcharSSA, Sllchar. 	
......Respondents 

..\ 0 	 •0•' 

RD E R (0Rj 

J. (V.C.) ,  

.:: 	
This is one more case for conferment of temporary status. 

• By this application the applicantp have prayed for a direction on the 

respondents for conferment of temporary status. The applicants claim that 

they häd, rendered services, some from 1987 and the others thereafter 

and all of them have worked for a minimum of 240 days. 

2. 	The respondents submitted their written statement. In the 

written statement the respondents denied and disputed the claim of 

the applicants. The respondents stated that the case of these applicants 

were conered by a three member corn mittee. They were also ve 

opportunity ,  to present their ,  respective cases. The co m mittee on 

0• 



: 

I' 

(7{'!' i;i ii L.4A'C11 

Gu-aJwti-i 

------- 	 ------- _ 
- 	- - - 	- 

___'c_ 
* 

/ 	 :2: 

examination, of all the records including the paid vouchers for the period 

found that three of the applicants were never engaged for departmental 

york, even for a single day. As regards the others, some of them worked 

for a  day In a year and some for more than 100 days in a year. None 

- of the applicants were engaged for 240 days in a year. 

3. 	I have heard the learned counsel for the parties at length. 

From the materials on record it appears that the case of these 

applicants were considered and when the' authority found that the 

applicants did not complete the minimum period they were not granted 

temporary' status and this action of the respondents cannot, in the 

circumstances be faulted. The, learned counsel for the applicant stated 
•,• 

• 	): that there 	e. still a number, of vacancies and against such existing 
4 	

1—•-- 	 ' ' 	 ' 
vacancies 'these applicants, at least the persons who rendered service 

• 	for some ij,length, their cases should be ' considered. The granting of 
1. 

	

- - temporarystatus depends on the numbei of days worked. When some 	' 
norms are fixed those norms are required to be filled. 

'4. 	In view of the above I find no merit in this application 

• ,and' accordingly the same Is dismissed. T-here shall, however, be no 
• 	 ' 	

' 

	

• -- order as to costs. 	-.. 
a! i v,,-.-----------  ---- 
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